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. dn Act to  declare .and amend , the l a y  relating .to agricdfura )>. 
tenancies, record-of-righ ts . ana cer &in. o thex k . .  matters in A jm.er.' 

. . . . . . . .  , ,  , .  . 

. . .  , , .  [loth ' ~ a ~ ,  195@~ 
, .  . . . 

I 

$- BE it enacted by Parliament as follows: - . . 

. .  . : ,  

!I . . .  CHAPTER'I ' . 

$ . . 
. . .. F?RELI.MINAR,Y 1. 

4 9. Short title, extect and commencement.-(2) This ,Act msg be called: tb 
::. ijmer Tenancy and Land Records Act, 1950. - - 

. . . . - .  . . 

( 4 )  . I t  extesds to the &.bole of the s t a t e  .of A$&. 

fa) gt -shall come into:force at once,-except Part III of Chapter XLH w h i o .  
.%me ..&to :force o.q :6uc~h ,date as the Chief Coqnnissioner mgy, by notLbm. 

I+n in : the O.fficia1 .Gazette, 4ppoint ;in this behalf. 

i. BCep~al.--(1) The Ajmer-Merwara, Agrarian Belief (second) ~rdiian-: 
6949 (XXX of 19.49), is hereby cepea!ed. 

':,(2) WQ,en. thjs Act :@r7 >6,Gy pbrtion thereof' comes into -force' in Ajmer, so 
much of any. Act,,, Reg:ylati+ or notification in. force therein, or any condition 
3f a jagir or,.z;~z;ijiim~ari ,sqqa$, as is inconsistent with this Act or with such 
portion, shall be deem~d to .have been repealedor supeqseded by this Act or by 
buch portion, as t h e  case may be. . . 



of suoh person; 
(2) "agricultural year" means the year commencing on the first day o! 

June and ending on the thirty-first day of May next following; 

(3) "agriculturist" means a person who earns his livelihood wholly 01 
principally- 

(u) by the cultivation of land personally, or through servants or b; 
hired labour, or 

( b )  as artisan or field-labourer, paid in cash or kind for work ODD 
~ s c t e d  with agriculture, and includes- 

(i) a landlord whose inierest, in the stable land of tho rillage 
does not exceed 120 acpes, and 

(ii) a tenant who sub-lets hb land in aocordanoe with &e 
provisiocs of this Act ; 

Ezplanation.-An agricdturist who, wiiihout any intention of changixq 
&is pk~&ssion a$ s~toh, tempurarily ,ceases so earn hie l$vslihoo&, or who, it 

vente, @am, i~ e~rninq his livelihood b s  agp cy bodily infirmity, or bj 
" & m e  $ue to senice hi the military, naval or a& fbYoea of India, C b: 

wnfisement in prison, does not thereby cease to be an agriculturist; 

(4) "assistant commissioner" includes an additional assistant commb 
sioner and an extra assistant c~rnrnis~iqpeq,; 

(5)  "batai" means division of t k  pro,duce on the threshing-floor; 

(6) "bigh0.n'" means moneg rentr per bigha of land; 

(a) any person who is recorded as plot-proprietor in the settleman! 
khewat of 1874 and is continuously so recorded since, or who, bdt fa= 
tbn FQII or ogission, would have been\sa cont~uously recorded; or 

(b)  any meinber of hhe proprietary Body who becotnes sn owrler &I 
land under section 7 of the Ajiher Land' aha, W'evedua Begulation, 'LBTI 
($1 oft18?R, qr 

(c) any person who becomes; or 19. clecl'a~ed, a Btgbadalt under ti, 
provisions of this Act, and includes a person admitted $q the qccupqtia 
of land under a lease guaranteeing herect'ibh~ of ownefsbip md 
.enjbjment on condition of his perinanen%!? dbveibping such land & 
sinking a well or otherwise, and wfio accordihgly &e+&loped w c h  lanc 
arid WAS, before the commellceinent of this kit, recorded as $lob 
proprietor thereof in the khewat; 

(9) "coll'ectoi-'' heaps $he collector of Aim? or a any other o@cs 
ap 'Pintgd by the Chief Commissione'r to d i q q h ~ & ~  tJe? functions c& 8 R eo  actor under this Act, and illcludes sn additibnkl' eolbctor; 



-.- $ any decree or order passed therein; 

(11) "decree" mGans an order which ?fi drhwn UP in the Y i  of a decree 
i, ~r,f:soribed; 

5 (12) "holding" means a parcel or parcels of land held under one lease, 
mgagbmcnt or grank or, in the ,absenoe of suoh !ease, ellgagement cr grant,? 
under one tenure, and in section 26 includes a well oh a holding; 

(53) "'improoement" means, with reference to a tenant's holding,-- 

({} a qwelling hause erecbed on tha holding by the tiellant for h i s  
own occupation, or a cat,tle.sh&i, or a &me-house or Bny other con- 
struction for agricultural purposes, erected or set up by him on hie 
hblWiug, and t 

i 
(iiJ any work vhiub adds matrerially to the value of the holding an& 

j$ consistent with the purpuse for which it was le6, and which, if no$ 
e~eou ted  on the h~lding,  is either e x e ~ u t e J  directly for its benefit or is, 
after execution, made directly beneficial to it, and, subject to the fore- 
gbing provisiohs of bhis clause, inehd'es- 

(a) the coastruetion of a well, water channel, and okher wcrh 
for the supp!y or distribution of water for agricultural purposes, 

( b )  the construction of any work for the drainage of land; OF for 
thi! protection of land from £foods, or from erosion or other damage 
by vater ,  

{c) the reclaiming, clearing, enclosing, levelling, or terrachff 
I .  of 'land, - 
5 

(d) the erection in the immediate vicinity of the holdbg, 
7 otherwise than on the village site, of a building required for fie 
I conveniant or profitable use or occupation of the hblding, 

, (e) the construction of a tanlr or other worir for the storage of 
b water for agricultural purposes, and I 

r - (f) the renewal 'or reot;ustruction of any of the foregoing w o r h  
or such alterations therein, or additions thereto, as nre !lot of the, 

. nature of mere repairfi: 

Provided that  such clearance, water channel, levelliua, em- 
bankment, enclosure, temporary well or other work as is made 
in the  ordinary 'course of cultivation and without incurring any 
special expehditure shall not be deemed to be an improvement; 

%xplanqzion.-A vork which benefits several holdings may be 
aeemed to b-e an improvement with respect to each of suah holdings; 

(14) "istimrari estate" means an estate in respect of which an istimrari 
aaaad has been granted by the Chief Cbmhissioner before the commence- 
ment of the Ajmere Land and Revenue Regulation, 1877 (I1 of 1377); and 

"isf iwrarda~" means the person to whom s~xsh sanad has been granted, 
oi. an+ other person who becomes entitled to the ietimrari estste in suocession 
tb h i h  in ~ccoriaanc-e with the pl-ovisions of the said Regulation; \ 

(15) "ingirdor" means a person to whom the revenue of any land ham \ 
been as~ignad under a aafrad issued by the Chief Oornmissioner before the 
po,mmeneement of the d5ijmel.e Laad ~ n d  A'evenub Regulat^lon, 1877; 

(16) "khudkasht" means land cultivated by a as such, either 
himself, cr b y  servants or by hired labour; 



. (a)  a levy in pash. imposed on1 a , , t e n a n t  

(i) on the occasion of a ceremony in the family of th'e landlord 
or the tenant, or 

(ii)  by way of tax on a well or plough or as fee for settle, 
ment of rent accounts; or 
(b) any other levy in cash over and above the rent payable by 6 

tenant, but does not include a fee specified in the First Schedule clr 

an assessment leviable, or a local rate payable under any.law for the 
time being in force in the S tab ;  - 

, (19) "land" means land which is let or held for the raising of crops or 
.garden produce, or for purposes subservient thereto, and includes land 
corered by mabar used for the purpose of growing singhara or other prduael 
-.but does not include land for the time being occupied by a building or 
bppurteoant thereto, other than a building w&oh is an improvement; 

(20) "landholder" means the person to whom rent is, or, but for r 
contract, express or implied, would be, payable, and includes shamlat 
-eommiCtee created or recognised under the provisions of section 180; 

(22)  "landlord" means the proprietor of a village, or of a share or 
epkc3ed. plot therein, and includes- 

( i )  in case of land in respect of which an istimran' sanad has been 
granted, any persoil by whom an estate, a village, or a portion of 
estate or village js held, whether under a separate engagement to pa3 
revenue or otherwise; 

(ii) a jngirdar; and 
(iii) a trustee, a manager, a superintendent, a mutawallz, or a body 

of persons appointed to administer a religious endowment, a trust, or 
waqf  property, or the shamlat deh land of a village; 
Explanation.--In clauses (20) and (21)) the word "landholder" or 

?'Landlord" shall include- 

(i) a mortgagee with possession, 

(ii) a, lessee of proprietary right, and 

(iii) in case of property of which superintendence has been assum- 
.ed by the Court of Wards under section 6 of the Ajmere Government 
'Wards Hegulation, 1885 ( I  of 1888) or which has beer_ attached under 
sectioii 82 of the Ajmere Land and Bevenue Regulation, 1877 (I1 of 
18771, the collector ; * 

(22)  "lease" inclv,des the counterpart of a lease; 

(23)  "legal practitioner" means any person who is, for the time being 
*enrolled as an advocate or pleader by the Judicial Commissioner of Ajmer; 

(?a) "minor1' means a person who, under section 3 of the l n d i a ~  
%Iajority Act, 1875 ( IX  of 1875), has not attained majority; 

(25 )  "muafi" means a definite portion of lsnd held revenue-free under 
-a  snstud. issued by the Chief Cornmissloner, an-d a "muafidar" means the 
%bolder of such muafi;  
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(861 "neg': m'eans- ;f#Fy":. , j 

(a) e levy1 in U d  ,imposed on 8 tenan€' as- 

i 
(i) sari, sawai-batti or any other kidd' of levy made on b e *  

z divlgion of 'thd pi.dduceit of' a li'oldihg, or 
! 

(iq kasas (diskies) of food'or sweetmeats given on the o m d t ~  
d marriage 0:. any other ceremony or the money equivalent $hem 
of; or 

( b )  any other levy in kind ovtr and above the rent payable by 8 
tenant; 

(27) "order" means the formal expression sf a decision of any su*e 
pi€! under this Act; 
< 

(28) "parabund-barani" means enclosed low lying land, the oultivation + 

of which depends on the rainfall and the silt deposited thereon by &b$ 
inflow of water from the catchment area; 

(29) "pay", "payable" and "payment", when used with teferensr. $it 

tent, include "de@vex~", ."deliverable" and ttdelivery";; 

(30) "prescribed" means prescribed by rules made under this Aot, 

(31) "produce of a holding" means a crop or m y  o'aer p d m  of ibe 
land standing on the holding, or which has been g r o p  on the holding and. 
has been reaped or gathered, and is deposited on the holding or on o threab . * ' k g  floor ; 

?; 

i (32) "State" means the State of Ajmer; 
f (33) "rent" means whatever is paid or payable in money or Lirad, m+ .! $ partly in money and partly in kind, by a tenant oc account of the use or 

occupation of land held by him; 
3 

6 (34) "registered" means registered under any law for the h e  beirqs- 

7 Cn force for the regictratiou. of documents; 

(35) "revenue court" means all or any of the following authoriHa 
when acting under this Act or any rule made thereunder, namely,-- 

( i )  the Chief Commissioner, 

(ii) the collector, 

(iii) a record officer, an assistant record officer and a rent-rab, 
officer, 

(iv) a sub-divisional officer; 

(v) an assistant commissioner, 

(ci) a tahsildar, 

(vii) a naib-luhsildar empowered by the collector under olause ( b )  
~f section 178, and 

(vizi) a person or a body of persons invested with powers to h e w  
and dispose of cases under clause (a) or (b) of section ,180; 

a , revenue" means land revenue; 
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(37) "sayar" means whatever is payable by.'4, less'eg ,pr Eicensee ozb 
m o u n t  of the right of gathering produce, forest rights, fisheries or the uae 
of water for irrigation~frb~.astAcicial fmU1:oes;:azid includes ts fee specified 

, . ln the First schedule; 

eaqg lqgd wbcb, becquse+<of fG4i1iti& of irrigationg 
r advantages, is capable of being iegularly culti.+ 

mhd,  band is  dsm3ltgated. .a,s stable land by the r ~ ~ t z r a , $ e  bfficer, or anx 
athex an&hogityi ap(pigted fox tba purpose, and, subject t ~ l  the foregoing 
provisions, includes- 

T (i) land in the bed of a tank or nadi which dries yp in time for 
the rabi sowing, and I 

i 

(ii) mpl, gormia or garabund-barani : 

Provided that, until such time as demarcation is made, the provi- 
sions regarding demarcation shal) not be deemed to be a part of this 
blause ; c ., 

Ezp1anatzon.-A land whiob is ,=*iS:of beipg regularly cu$tiipabed 
shall not cease to be so qegarded if, ia any year, it has been left fallow, 
w :&u& ndt I>es~ottlitig&&I 6%" maaunt '05 faildre ot  rainfall or fos any 0th- 
reason ; 

(39) "sub-tenant" mkans a pBl'son who holds l a ~ d  fi-om hhe tenan4 
$&ewf, qr from a rent-free grantee, or from a grantee a t  a favourable ratm 
ot &$, and bg ~ % 6 m  reht is, or, 'bot for a contfacb express *or implied, 
*&lit 'Be, 'pasable; 

(40) "tenant" means a person who holds land of another pepson and is, 
or, but for a contract express or implied, would be, liable to pay rent foe 
suah land to such other person an'd, except when a contrary intention 
eppertrs, inoludeo a sub-tenant, but does not include-- 

\ (a) a person to whom a tenancy holding is trahsferred dtherwisa 
than urider the provisions of this Act, 

( b )  e:icapt as otherwis,e provided, a rent-free grhntee, n grantee a6 
a favourable rate of reilt or a holder of village servicsa grhat, and 

I 
1 .  

be> a penion to who111 only the right to cu! grass or to graze, ca€tle 
is granted, whether with or without consideration; and 

(41) "year of settlement" means, with reference to any area of the 
State, any year or period between November 1940 and June 1947 during 
whioh the recoltdb or settlement oyeretions were in force in sueh area. 

..:2 3 

8. Poww od landlord and tenant to act through agent.-~nflhtn"gwhich 
in by this Act required or permitted to be done by a landlord or a t e n a n t  may 
be done 6y his authorised agent, and, in the absence of evidence of a cwltrary 
htention, in dealings between a lan'dlord and a tenant such agent shall be 
deemed to be acting under the authority of his prinaipat : 
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i (i) subject, in the case of clause (a), or (b), to the provisions of the 
t :First Schedule and to the gagment of fee, if any, specified therein- 

. . ... . . , ,:. 

, . .  - (ax t~. .posaes.~,  ii the village in which his holding is situtrted, r, 
' 

' .  .si:+' o n  which' h e ' q a y  ,build, one ,res:identi$l byus$ for' himself .and bis . . .. . . f i e , . .  ,,";, , ' : $ a s . : .  <;5 '.. , .  famllv and; when n-e'&e&arj7h i;epak"Lnd f&\iila '.it; to s&lr the S&tbriale; 
-of such house and, with the written- consent of the landlord, to Grklisfer 

;-:: : . : .$heieight.tt of:.;~esidende any.itenant-:iof,ssuch village ; 
. - -. . . . . .  ,? :, , ' . . ,. . , . : ? ' . ' . . . >  : :  x) ,,.; , - .  . .  ,.. , 

. &plb+$iotr:-In this $lppse. '?eiid+nii&f'hd~&' shall' "include a 
cathieshed, and a store-house for s tocking~fod~er ,  manure and 'a&- 

. . 

,,. . . :cultural . . -  implements. . , ,  . . .  . 
. . . . . . . . . . . .  i . .  - : . . . . . . . .  I . ? . : . . :  . i..> ,<.:: . . : . :  ,., r . .  . . . .  "" 

1 .  r i. j . :,# 

. . , :.. , 
(6) ;to:use the w.as'+e-land of the village for:.gra.zing and. p a ~ t u & ~  

. . . .  ,. ;:.-.''; . his  aatde: and ..other .dop.estic- $animals i and. for ,threshing -corn I..;: :.. 
2. . . . . .  

(ii) when rent is paid by batai 'or biglioii, 'to 'allow only prescribed 
weights and measures to be .iusg$ :for. . . . . .  determining such rent; and 

(iii) where in any area bigh$ri ,i<s< charged at customary rate, to grow 
~ o t t o n  at such rate on not more than one-fourth of the irrigable area of 
his holding. 

7.  Prohibition of certain acts.-(1) A tenant shall not be- 
. , . . 

. I.. . . ! $.ej$&t ed .  f$&t:,Eis ..gelding. othemi&j ljth&&: ih .aooord&nOe..i&tg th.e . . .  ... . 
. . . . . . . .  . . . . .  a : ~.~lt#r8$$ii~2gy~62~,i5Ti~ jh2ej8?; ;i .!: ,,( ,>:-.C., ~ . .:.:, . ,: . : . . .  , . . . .  . r , . . .  .:. ..;"'. . , c.. 

g ..  ,, . . . . . . . . . .  . :  . . . . . . . :  . . 

B (ii): evicted  from his -residen&i,al hnusc, other than a h u s g  is.,& g .improvement, merely because he has surrendered, or has been ejkcted; from; . . .  

. . .  8 I; . .:. . , ) m ~ ~ i n g , j ~  :th.? ,:,, village . . . . . . . . .  ; q l  , . ,. . . , . .  ~. < 

a @' 
. . . . . . .  (iii) ;a~mpelled .to rkmcle~ . any e, or to . allow. the use- of. .his c s t t k  

;$% 
4 

or agricultii~rrtl implements, to hib .la~id~b.older, with or without : r , e au ,~e&$~~ . .  

8 ......... : (2) The p~?,visio.ns of se,ci;$on, ~d~:of~peqkipns  ,6 : * ~ d ,  p2. <t&a11, , ~ o . f ~  they 
-I we ~pplicab\e, I,apply: .to a , req!:%ep g~a:an$epi.~,$; @,@&tee. %6 ,:.a 'f?iio,@$l$, . d 4 rent,,  ac$$ol$r ;c$ yill$gs f,~,vi$e, lgrent,:, e d ;  a p  67tisap 93. :,a ' ~ i j l a g 6 - ~ 0 ~ i k m ~  

paid in cash or kind, for work cbihektkd with agriq$tugiij.,:" . . . . .  $II$ $p@)-$:, . . . . . . . .  I&:.; .......... 

'.$e.re.ditary, ~. . tg,nant. . . . . . . .  .. I . p  A .  . . . . .  . 

' . ; 8. ~r~hi$i$%.  lg@iest _ ~ 6 ~ $ ~ & t i o ~ : $ f  ,fq9,rt5in .*lghts.-(l) . . . . .  ~ 6 t + i t h s @ d b ~  ,&q 
.cdatom : or 'abntr.a~t: ,tq, t h e  ,.90q$&,qf, ~ v e a  lpase, ;?r, agr.Peiemeeqt .b,eiween a $8 .%, & 
.bolder n.4. ;$:i ten,adj, . pl.he+~r. made,,: beSqre: or,, gftyr &he . c6mp$ncemen$ :of ... t,;;T:l 
Act ,- which. ......... pu.qoptp, ~ p u l d .  >\bpCera$ to. ipr6$& ' or regtfigt . B .$eoii@t- .if$$ 
acqujring, exerGsing oq enfqrcirig '9ny :..ri@t. 9onfeee<'on, : o ~ $ ~ c u f e d  F, ' hun 

t:y;$Qg ,A34 ahdl be, . . . . . . . . . . . . . . . . . . . . . . . . . . . _ . . . . .  v,oiA to $he 7e~tenj"of such' prbhifiitibn or restriction: 
! '  '"' 

. . . . . .  " .  ^>.. . . . . > . .  

. . (2) -;when 'lip$,:, not: , ~ ~ i + v j o ~ s l ~  '&lti~;?,t$d,,: h;!' beern ,f+lai@~d. by, "br kt the 
expense of, the landholder ' a n r  let 'ti>' a' 'ten&nt',! 'or bas been 1'4G ' to's tenant"'jii 

at his .%&~p:&&e,.! bEeg for .p6i.i& wder @at \t.should bg reclaimeq by him or 
2-E. twe'l't'~*, y$irs'; $ff,d$'< S&& .h.pgi;d ?**&iiy&t; ! ' , n o t ~ g ~ - i n ~ i s ~ ~ : ; g e ~ t ~  (1) <:,s&aJl be 

r. .>.; . .yy . v z  .,',.!.,17,* ;,,{ 

&&&.u&d a&ehf.ng dj$&tig@: of!: 6. cdn~f&cfi ::whjch. . relat&s8 . to, paFmedf 
sf -rent or t o  enhancement, abatement or variation of rent of such .-;la,nd, .or  . ' 

lwliich provides; tha;;t,,., &l;lngjl?,px p@o$:,lfo$J ghi& . $uchri?a.n4 .;is: @+ be., hela::..free 
,,.of irenta~~~..~~';f,?v~~r~~le, .&qps,.: A5.e; . . . . . . . . . . . . . . . . . . . . . . . . .  .@qaqt 1s &able to . . . .  ,e~ect~ent! . . for  . . . . . .  . . .  brkbh  . . . . .  ,,of 

. . .  any su$h. cwdition.;.. ;,;;::,; ij ::. :,.:! :2.::i,cr23L:; ; c , , i y : , :  ,; . . . :. . . . . .  . . .  
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$; 9. Oertain rights QP Illlldl0rd:-Slibject, in cage of clabse' fiii), twthe cdndi. 
tiions of an istimrari sanad and to the provisions of any law for the time being 
in force, a landlord shall have a right- 

(i) where in an area bighori is charged at customary rate and co tba  
is grown on more t I an one-fourth of the irrigable area of the holding of a 
tenant, to charge rent on the land in excess of the one-fourth ar,, -a on 
which cotton is grown ab a rate specified in the second proviso to seotion 

. 84; 
(ii) at all reasonable times, to enter, or depute his servant, agent or 

surveyor to enter, upon any land comprised in his estate for the purpose 
of surveying and measuring such land or for any other lawful purpose; 
and 

(%) if he hsrs a proprietary interest in an iatimrcan' estate, to open or 
work a mine or grant a lease for the purpose, or to undertake, or to issue 
a lioence $0 any other person to undertake, prospecdjng work for discovarlng 
new sources of supply of minerals. 

CHAPTER III 

Niji jd 

10. Delbftbn.- Niji jot means khudkasht demarcated under the provisiom 
of this Chapter. 

11, Application for demarcation.-(1) If, at  the commencement of this Ac4 
lb proprietor of a village or a part, thereof or a speoifio area therein, wlrs oulQi- 
rating any land as khudkasht, he may, within six months of sucb commence- 
-*, apply .to the sub-divisional officer for demarcation of such I,hudkasht as 
*I jot. 

(2) With his application, the applicant shall file a list, giving the area and 
survey number or other description of the,khudkaaht to be so demarcated and 
sdbh other particulars as may be prescribed. 

12. Order of demarcation of niji jot.-(I) On the receipt of such application, 
tihe sub-divisional o5cer shall issue a proclamation calling upon all persons 
who claim an interest in such land to file objections, if any, within the per id  
specifled in such proclamation. 

(9) If,  after hearing the objections, if any, and making such further inquiry 
a$ he deems 65, the sub-divisional officer is satisfied th& the land to be demar- 
bated as niji jot has been held by the applicant as his khudkasht since the  
igricu1tura.l year beginning on the first day of June, 1948, he shall pass a12 
order for the demarcation of such land as qiji jot and submit the record of t he  
case for confirmation of the order passed by him to the collector. 

13. Demarcation.-The sub-diviszonal officer shall have $he demarwtim 
made on the spot and shall prepare and place on record a map, indicating tihe 
plots demarcated as nijS job. 

14. Stab of tenant of nija' jot.-A landlord may let his nvi  jot subjeot to 
the same restrictions as apply to sub-letting by a hereditary tenant under 
section 27: t 

Provided that if such landlord Jets his l&d which is niji jot in contra.vention7 
of the provisions of this section, such land'shall celase Go be niji iot and the 
person to who111 tho land is so let shall become here tenant thereof. 



16. Oollector'a powers to let to tenant&-If the collector is satisfied tha t  
the landlord of an estate or village, without good reason, keeps large mew of 
his niji jot and other culturable land unculbivated, or that an emergency hae 
arisen for bringing under cultivation land which has not been previously, oulti- 
vabd or, if previously cultivated. has remained uncultivated for more than 
h e  years, he may, 

(9 with the previous sanction of the Chief Commissioner, take possee- 
sion of such land, and 

(iq notwithstanding anything to the contrary contained in this Aot,, 
allot it for cultivation on such terms and conditions as may be prescribed, 
and 

Dhe person to whom the land is so allotted shall, unless he is the landlord of suoh 
land, be deemed to have been admitted as tenant within the meaning of  lau use 
(b) of section 22: 

Provided that, while giving his sazttion under clause (i), the Chief Com- 
missioner may exempt from its operation any land which is used as pasture 
h d  or threshing-floor, or for some other purpose for the benefit of the publio. 

CBBPIL'ER IT 

CLASSES O F  TENANTS 

17. W s  of tenants.--There shall be, for the purposes of this Ac6, &Q 

bUowing classes of tenants, namely,- . 

(a) occupancy tenants ; 
( b )  exproprietary tenants ; 
(6) hereditary tenants; and 
(d) non-mcupaney tenants. 

18, Occupancy tenants.-Every person-+ 

(a) other than a person to whom the provisions of section 7 cf the 
Ajmere Land and Revenue Regulation, 1877 (I1 of 1877) apply, who, 
before the commencement of this Act, was admitted to the occupation of 
land and who has, before such commencement, sunk a well, reclaimed or 
otherwise developed such land, or 

( b )  who was recorded in the year of settlement as tenant with a perms- 
nent right of tenancy (masara-i-mustaqil) and has continued- in possession 
since. 

shall be called an occupancy tenant. 

19. Exprroprietarg tenants.-Every person vho- , . 

(a) is, a t  the commencement of this Act, an exproprietary tenant in 
aceordance with the proesions of the Ajtware >and and Revenue Reguls- 
tion, 1877, or 



transfer,rel?,_tes to the whole-or p.art ;of the. proprietarg, igterest qf, spme ,.of them, 
e . ~ ~ r ~ ~ ? @ t ~ q . . ;  rights. ... shaZ1: %$we. 14, s.0 much . of kkua@asht : SO cultivat.qW as 
appertains' or cokesponds to the part of the interest so transferred and, unleaa 
by mutual agreement the transferor and the transferee have demarcated the 
area in &$roop-3&t.ary;> iq&hts :ukv$ : 'bd~ued,  adtl fiy$a; twe :iesq ndtc ,hi'gher 
fhan thCi. reh& gp&ifi&d fi-:&bc'ii6ii&8" 6$ 64,. :tEb sQ~di+j'sibli:$~l ,3gakk shall, :.s$ . . 
the course of mutation proceedings or, if more convenient, in :%::separ&e~,pidL~ 
ceeding,:.dttarteil' on ;hisi:8Wn nl'oti6n;: or-on the application of the exproprietary 
tenapt' or the landlord, or on the report of the patwan', demarcate such area 
arid declare the rent in acccrdance Wth; tE;e'provisicns of sub'-section. ( I : ) . .  . .:. 

(3) A mortgage shall be deemed to be , a voluntary alienation within the 
meaning of sub-section (I), if it ,has 'the : 'effect of transferring proprietary 
possession of the land mortgaged from the mortgagor to the mortgagee but not 

(5) After disposing of the case for demarcation of .the exproprietary area 
and declaration of rent thereon under sub-yction (2), the sub-divi~ional officer 

! shall submit the record of the case for con£irmati& .'< . 6f bhe order passed by him 
1 b the collector. 
I 

; ;; :,i1. - ...< 
21. Relinquishment of expmrietary 'kighki- avii ag. 6tb*iBe i:prb+id- 

ed !i& sub-&&iofi (21, .aa'ggre&nenb .for $h,3 re ldukhment  .sf - exproprietarg 
fi&fs &hdIl..b~':~&d, "whe&ef.'~uch ., . . agreement was entered into before o r  after 
suc~"&':~s :.acbfjjedi: .' . I". -< . . 

.. 

:.;, . , i; ' ~ \  '. ... ,~~ ... . : ,;:; .., , ~. .;, . , :  , .  

(2) ~ ~ t ~ i t h ~ t ~ ~ & ~ ~ . " ~ ~ ~ t h i n g  contsdo,$d $< $he, fif& ~I%&o to .ko6ion 67, 
where the land transferred by mortgage of the kina sp+i ied ' in  sub-section (3) 
of ;section 80: consids .wholly, of;.,a.+sp.eeific, area of khudfcclsh>i,of thrp.e; or more 
yeafs, the mortgagor may ,: by . sim$haneous+ .qgreeme,nfi. :@ting, . wgye his 
@qrilprietary rights, and in thatj case the mortgaged land ,shall, if the mort- 
gagor redeems the mortgage within tkn years of the date of the tramfer, be 
restored to him unencumbered with any tena%cy'iights.!' "-' ' ' 

. . . . .:,., 

22. Hereditary tenants.--Subject to the provisions of seetion 23, everg 
person:whw , , 

I" 1:. ' - -  (a) is, at, the commencement of this Act, a tenant of land, not being 
an ssproprie%ary tenant, an occupancy tenant or a sub-tenant, or 

1 

(b) is, &her %he :heommencement of this AcC, admitted a$ a tenant 
otherwise than as a sub-tenant, or otherwise than as a tenant to whom 
niji IO$ is let ill accordance with the proviaions of section 14, or 



Explanation.-For th he word "sub-tenant". 
shall not include a person who holds land from a relation, dependant or ser- 
vant of the landholder or, in an estate mentioned in the Second Echedule, from a 
transferee of 'an interest in a holding or part thereof, whether the transfer 
was made before or after the commencement of this Act, unless such relation, 
dependant, servant or transferee proves to the satisfaction of the court that  
he is a genuine tenant of s,uch land or such holding or part thereof. 

i 

23. Land in which hereditary rights shall not accrue.--Notwithstanding any- 
&ing in this Act, hereditary rights shall not accrue in- 

(9 unstable lahd,' or 

(ii) grove-land, paside-land, b i ~ ,  or land, covered by water, used for 
" the purpose of growing singhara or other produce, or 

, (ili) land used for casual or occasional cultivation in the bed of a 
river or a stream, or 

( iv)  land acquired or held for s publio purpose or for a work of publio 
utility, or 2 

(a) th9 khudkasha of s landlord who is serving in the military, navd  
or air forces of India, so long as he remains in such service and for two 
years after the cessation of such servlce: 

1 Provided that where there are several co-sharers in such !:hudkasht and 
. 

; :g6t all of ; tli$fn;78;re :6~uk).::sgsic2; . t ~ e e  .Pio+i$iba.; :df t ~ $ ~  , 6hall apply k only when the co~kharers who are not in such service belong to one ot. 
I more of the.  following .da.sses, namely,. females, minors, lunatics, idiots or 

1 persons incapable of cultivating by reason of blindness or physical 
4 

1 < ,, ,..;. ..: : :, :, . i ,,,. $ . . 
W :t. nts other ' than occupanr.y tenants, 
z e-xppprietary tenmts and hereditary tenants shall be non-occupanoy tenants. 
$ . .,. . ,'< , . . .  . s .  . : 

- 3 
.,. . 

Devolution and trapsfe~ ;of tenancies ., 
< y  ) . t,:4!.:.,:A:..'> ., .+% '< ; .i.$ , I < %  : .; . i .  . ., .,.. . . .,  

25. Interest of a tenant, i f ' b e ~ c ~ b l e  and tr~sferable.4~b&~~in~ei.est bf ssn 
oe~ypanc~,:tepant,nt an , pgproprietary. hepant, a hereditary tenan+ and a non- 
qccupapcy tenant. is h,eri$able, . birt is not, tfansferable; othe'misi5 ' than' by sub. 
k ~ 6 ' , , ~ s  h&f+hi?ftei, . l~,pi+ed, : . , ~  . : . . %  or+ by . .  tradqfer: . or surrender r :  'to o, do-ihnant. ' ,  

26. Prohibition afainsti certain lrind of? transfer or sub-lease.--(1) No tenant 
shkh s~b - l e t ,  :ir othe'rbifi'e transfer, the whole or any portion of his hclding in 
&nsideration of a' debt, 'whetlier reseiVilig or not resewing rent lo be pai& 
periodically. 

. .-~~;(2),:.*No~s~b-t~ns;fi%. shdl..anb~le$~$hebe~;whde::or any--poeign :of: :hisL holding...;, 
,., :.: , ..- &;.,:ii"." .:.\., 1.; :*i- c r ;  n. . : ,.. . :..;< ; ' ". : . , 7 .  - , . .  .. 

, 
ighti@:'syl+~e@+~) .S$b~e.qt, 66.. t@$' $icj6si@?. o f  ,8&2ti@i 26 and 'sdb- 

&&ions ( 2 )  t o  (4) '6f'tEii s&ti$n, ,. d'ten$g$ r , :  ..,.. mag sub-lett+whol< or any.port!;bn 
. - .  ., . . . . .. .! .,::;' . .  . . . 

of his holding. 
. ..! . I '  



(a) to a person other than an agriculturist, or 

( b )  for a term exceeding three years: 

Provided that a period of not less than three years shall intervene 
betweell the expiry of one sub-lease and the beginning of the next sub-lease. 

(3) No non-occupa.ncy tenant, other than a sub-tenant, shall sub-let &he 
whole or a.ny portion of his holding for a term exceeding one year. 

(4) Tlle rept. paxable by a sub-tenant to an occupancy, an exproprie-hry, 
s hereditary or a non-occupancy tenant shall be an amount not exceeding one 
and one-fifth of rent payable by such tenant to his land-holder: 

Provided that the restrictions imposed by clause ( b )  of sub-section (2) o i  
sub-letting of a holding or portion thereof shall not apply when the lessor is s 
female, a minor, a lunatic, an idiot, or a person incpabale of cultivating by 
reason of blindness, or any physical infirmity, or service in the military, naval 
or air forces of India, or confinement in prison: 

Provided further that, in the case of a holding held jointly by more persons 
than one, the provisions of the first proviso shall not apply unless all suoh 
persons belong t.o one or more of the categories specified therein. 

Extinction of tenancies 
t 
I 28. Tenancy, when extinguished.-The interest of a tenant in his holding 
1 . or part thereof, as the case may be, shall be extinguished- 
I 

1 (a) when he dies, leaving no heir entitled to inherit; or 
! 
i ( b )  when his ejectment is ordered; or 

(c) subject to the provisions of sections 57 and 68, when he s u r r e n b  
I or abandons the holding; or , 

(a) when his land is acquired under the Land Acquisition Act, 1804 
(I of 1894) ; or 

(2 when he is deprived of possession of his holding otherwise than in 
accor ance with the provisions of this Act and has not applZCfor recovery 
of possession within the period of limitation specsed in section 102 or 
104, as the  case may be; or 

(f) when the mortgage referred to in section 21 has been redeemed by 
dhe mortgagor as provided in that section; or 

(g) when he acquires, or succeeds to, the entire proprietary righb 
in his holding, or where the holder of the entire proprietary right over a 
holding inherits or otherwise acquires the tenancy rights in such holding: 

Provided that  no order of ejectment which is submitted for confirmation 
under the provisions of this Aot shall extinguish the tenancy, until such order 
has become final. 

I 29. Life tenancy of female, when extinguished.-Notwithstanding anything 
contained in section 28, the surrender of her holding by a female tenant with 
life interest shall not extinguish her tenancy, unless such surrender is made 
with the written consent of nearest reversioner. 



(8) When the right of a tenant in any land is extinguished under the pro- 
I., 
t a i o n s  of clause (g) of section 28 the sub-tenant, if any, of such land s h 4  
; become *a hereditary tenant. 

j 31. Vacating of holding on extinction of right.-Except as otherwise pro- 
* vided in t.his Act,. when the interest of a tenant or sub-tenant is extinguished, 
I 

he shall vacate his holding, but shall have, in respect of the removal of any 
-crop the same rights as a tenant would have upon ejectment in accordance with 

\ the provisions of this Act. 

: 32. Possession of land not vacated.-(1) If a sub-tenant, to whom 
$he prorieions of section 31 apply, does not vacate the holding, the 
person entitled to possession of such holding shall, on application to the 
tahsildar be put in possession thereof. - 

(2) The talzsildar shall, after deciding the dispute, if any, arising between 
Lhe parties, submit the record of the case for confirmation of the order passed 
by him to the sub-divisional officer. 

Divieion! exchange and acqui8ition of holdinge 

83. Division of holdings.-(1) A division of s, holding shall be effected* 
(a) by agreement between the co-tenants; or 
( b )  by the order of tho tahsildar, passed on an application under thir 

section by a co-tenant against ths others and the landholder: 

Provided that no sueh agreement shall be binding on the landholder, @em 
'be agrees thm~dio in writing: 

Provided further that no such application shall be entertained if, as a read6 
of division, the area of fie share of a co-tenant is reduced to less than baa 
acres. 

(8) If the holding to be divided is assessed to fixed money rent, the division 
shall be accompanied by the distribution of rent payable in respect of each 
gortion of the holding so divided. 

(3) After deciding the case, the tahsildar shall submit the record of the cam 
for confirmation of the order passed by him to the sub-divisional oficer. 

84. Co-tenant's right to claim division of produce.-(1) In case of a holding 
to whicb the second proviso to sub-section (1) of section 38 applies, the tahacp 
dar may, .on the application of a co-tenant, specify the share of such co-tenmll 
in the produce of such holding and depute an officer to divide the produce in 
sccordallce with the provisions of sub-sections (1) to (3) of section 7'7 wbich 
shall, mutatis mutunais, apply to such proceedings. 

(2) The order of the ta,ksildar. under sub-section (1) shall not affect the  
right of a co-.tenant to obtain a declaration in respect of his share in suoh 
holding under clause (ii) of sub-section (1) of section 43. 

35. Right of tenant in land received in exchange.--A landlord may, with 
%he consent of a tenant, give i'n exchange land which is not let, for any l a d  
held by such tenant, and such tenant shall have the same right in the land so 
eecei~ed #by 'him i.n exchange as he had in the land given in exchange. 



ouitivated by another . a 

(2) If, on receipt of an application under s~b-section (I), the sub-divisional. 
officer is satisfied that reasonable grounds exist, he shall grant such appliea- 
;tion, either in whole or ~ I L  part, and shall allot to suqh other person land which 
is cultivated by the applicant and which is approximately equal in value to, 
and of the same quality as, the land received by the applicant: 

Provided that, to such extent as any land to be exchanged is not approxi- 
mately equal in value and of the same quality, the sub-divisional officer shaJJ 
award monetary compensation to balance the advantages and disadvantsgea, 
oollect such compensation as arrears of revenue, and pay it to the persow 
entitled. 

(3) After the order passed under sub-section (2) is complied with, each person 
shall have, in respect of the land which he receives in exchange, Qhe same right 
as he bad in the land which he gives in exchange. 

t(4j No order of exchange shall be passed under this section-- 

(a) in respect of land (which is cultivatedrby a non-occupancy tenanti, 
or is burdened with any l'ease, mortgage or other encumbranee; or 

(b.) between-persohs who are not landlords, oY tenants of the same land* 
lord, or who do not stand to one another in the relation of landlord aniE 
tenant. 

- 1  

(5) After desiding. the csse, the sub-divisional officer shall submit the record 
for confirmatio~l of the order. passed by him to the collector: 
- 1  

provided that, if an3 area is under recoid operations, all applications 
under this section relating to such area shall be filed în the court of the r e c o d  
, oi308r. 

(6) If the a$plic$ti~n is d'gcided by the record officer, the record shall be 
submitted for confirmation of the order passed by him to the Chief Commis- 
sion er,. , ~, 

' 32. Acquisition of land by the landlord for c e h a h  $urposes.-(1) A land- 
b r d  may apply to the collector to acquire for him land held Ey a tenant for any  

allowing purposes, namely,- . '  
(aj for faB*ing on improved iineh;, Gr ' <, . I 

( b )  for making any water-course, reservoir or t iga tiom 
pnrposes ; or ,  . - . r , -  

( c )  for opening 'or ~ worlritig'a lime-stone, kanka~ or other mineral 
? .' ' qagrqr; ,:br * 

(a) for undertaking, or allowing anp other person to undertake,, p r o s  
pecting work to discover new sources of supply of mines and minerals; or 

(e) for the proper working or developing of a mine or mining i ~ d u s t q .  
(9) The landlord shall, in case of nn applioztion under clause (a), a n d  may, 

in case of a n  application under any other clause, file a list of his plots availpbler 
5n the same or in a neighbouriing village, out of whfch the tenant may make a 
selection in exchange for the land applied for. 

A,L.* - (3,) 011 getting such application, the collector shall issue a praclmat im 
@)ing upon persons who claim any interest in  such land, either as proprietor 
or otherwh, to file 'objections, if m y ,  within ' the period speciiied in the prm 
oiamation. 



e-~tio;2s (5) and ( 1 ) .  a n d  order the ejectment of the . tenant 5om the land 
equQed.. , , . . ,  . 

(5)  The collector, before passing an order of ejectment under sub-section, 
(4), ~h:lll proceed as follows: - 

(i) if an agreement, which in the opinion of t.he collector is s o t  unfair, 
is arrived at, he shall give e'fect to i t ;  and 

(ii) failing such agreemeut he shall- 

(a) in case of an application under clause (a) of sub-seetion, 
(I), give to tho tenant an option to select plots included in tlie list and.. 
allot to him, out of the plot6 so selected, an area of land approximate- 
ly equal in value to, and of the same quality as, the land acquired; 
and 

@)_in case of an application under cZause (b), (c), ( a )  or (6) 

of sub-section (I), give to the tenant an option to select plots in- 
cluded in the list, if one is filed under sub-section (21, and allot k 
him, out of the plots so selected, an area of land approximately equal? 

. , in value to, and of th,e same quality as, the land acquired, but if the 
tenant claims monetary compensation only, gr< if no list is filed under- 
sub-section (2), the collector shall award 'to the tenant monetary com- 
pensation for his interest in such land; and 

( e )  to such extent as the land given in exchange under rnb-clause 
(a) or (b) is ~ o t  approximately equal in value ,and of the same quality, 
award monetaxy compensation to balance, the advantages and dis- 
advantages. 

b - .  , { ,  ,; 
(6) If a is allotted t; the tenant under sub-section (5), he sha1E 

have the same right in such land as he had in the land from which he 1s order- 
,qd.,to rbe ejected.- ,' ,,, , * , *. 

, d 4  If, a@ 's ~eg$,it~ bf an o r d e ~  of hqujsition,:.thi interest of a n g  pertion, 
t5. ot&i than the teaant of'the 1*pd $4 be;?cqui~ed, adversely affected, the col- + 3n 

le$or shall' Lwa'rd $ ~ ~ ~ % ~ , ~ ~ r ~ o d ' , n i o n e t a ~  eomiensation for tGe loss suffkred) 
Wy d~i%?h person in, eo&bemquenrie of" kubh eider. , . . .  ., , < L! 

CF (8) After deciding the case, the collector shall submit the record for con- ' e firmation of the order passed by him to the Chief Commissioner. 
I , .  " .  

' " (9)' The am'ouCtof m ~ ~ e t ~ ~ ~ ~ o t h ~ e n s a t i o n  awarded undei this section shall 
be recovered as asehrs of reveii'ue grid paid tb  the pe'rson entitled. 

,38. Decision of cerjain dispute>s qising out of qcqufsition. proceedings.-(1) 
9, ,@ :the course of droceedingi under bection 37, a question of proprietary 2gh$ q~jses, tk ~ ~ l l e c t o r  . L - \ ~ t ) - ~ \  - shall ,ahhide the $ispute and submit the record of t h e  - 
ease fo+ confirinatlon of the ljassea Id9 d m  'to the Chief 'Cornm'issioner': 

!< Provides that bhe colleo-tor may, if he deem& fit, instead of deciding such, 
dispute, grant to any party a certificate declaring that 'the matter is fit to be 
:determined by a civil court and5 dismim t6e application for acquisition of land. 

r < . ,  , . t 3 3 <; 
I I 

(2) Yhe. person 'tp~+$emiau~hh,"5:qrtifi~a,te is grrfqted may, within thre,e rnoqths . 
,&.the -grant there&, @sbi;tu+ a ,sul;t tg,establish< ldis right in a court of q%$jBe'- 
Den$: j~risdictimn,,~an,ddS~ch~ cou@i 'qay, . u ~ m  $he produc$ion of such oertifipafie, 

entertain such suit. 



I ( 4 )  The dismissal of an application under the proviso to sub-section (1) 
ishall be no bar to the entertainment of a second application for acquisition fled 
-by the landlord, if- 

(i) in the civil suit, iastituted under the provision8 of the said proviso, 
the question of proprietary right is determined in his favour; or 

(ii) in case a certificate to file a suit has been granted to a person 
other than the landlord, no such suit has been filed within the period allow- 
ed under sub-section (2). 

39. Reinstatement of tenant ejected under section 37.-(1) When a tenanti 
2s ejected under section 57, he shall, on application made to the sub- 
~b3ivisional officer, be entitled $0 be reinstated in the land acquired on the condS* 
14ions specified in sub-section (3), if the person for whom the land was acquired- 

(a) does not, within two years from the date of such ejectment, use i+j 
for the purpose for which it was acquired; or 

( b )  uses it for any other purpose within a period of five years from $he 
date of suoh ejectment. 

%.(2) Such application shall be made- 

, : + in case of clause (a) of sub-section (I), within six months of the expiry 
of the period of two yea.rs; and 

in case of clause (b) of sub-section ( I ) ,  within six months of the land 
being used for any other purpose. 

(3) The sub-divisional officer, on receiving such appliwtion, ehall, i f  &e oba- 
a t i o n s  specified in clause (a) or (b) of sub-seetion (1) are estisfied, reindab 
'&hb ejected tenant in ' the land acquired with the same rights and liabiqtim 
#and a t  the same rate of rent as at  the date of ejectment on conditipn ,w 

! 

I 
such tenant, before his reinstatement, restores to the person from who,m ths 

I land was acquired the land or money or both awarded to him by 
pensation under section 37. 

1 . (4) After the decision of the case, the sub-divisional officer sh 

1 eecord for confirmation of the order passed by him to the collector. 

40. Acquisi- of poprietary right by tenant.-(1) If a tenaxit, other than 
,s non-occupancy tenant, desires to acquire proprietary right in his holding, & 
may apply, in the prescribed form, to the collector for acquisition of such rigbe4 

I Provided that no such application shall lie in respect of 9 part of a holding. :{ 
4 

(2) On receipt of application under sub-section (I), a notice shall be serve$ 
-on the landlord and a copy thereof shall be affixed in a prominent place in the 
-~ l l age ,  stating that the tenant of such holding has applied for all order of 
guisition, and that the lai~dlord or any other person in'terested in suoh pmied- 
Gng may file any ob'jeotions'within onc? month of the afExation of such' notic&.' , 



. . 

. . . .  . ,  

(7) ?f t h i  lease . is  d$ive~.ed;.to tbe tenant under sub-section (5) or (61, 8 hue 
copy thereof' shall be. urnislied; to 'the landholder 'and a copy of such l&se rihall 
be placed' on the record of the "case.' ., 

. . .  . , 
. . 

, (8). The, tahsildar shall submit; the record of thg;oase. for 'cpnfi,pation of the 
order :$Geed, by him under' gub-gedtion (6)" to t~e"&&-di+iii~nd; bfficer ' 

. .  , 
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42. Registration of leases.-(1) A lease for a period exceeding one year, or 
from year to year, or for reclaiming any land shall be made by a registered in- 
strument only. 

- 

(2) Notwithstanding anything contailled in sub-section (11, the  parties to. 
such lease may, in lieu of registering the 'same, obtain the attestation thereto= 
of a girda,war, a naib-tahsildar, or a tahsildar, within whose luriadiction the land 
leased is situated in accordance with the provisions of sub-section (4). 

(3) Such instrument shall be p~esented for attestation ill duplicate. 

(4) The attesting officer shall, after satisfying himself as to the identity of 
;the parties and the execution of the instrument, make, sign and , dat,e an< 
endorsement thereon to the effect that he has so satisfied himself, and',shall 
deliver one copy to the lessor and the other to the lessee: 

,,Provided that no such instrument shall be accepted for attestation, unless, 
iti is presented within four months of its execution. 

(5) An instniment so attested shall be deemed to be registered within. the- 
meaning of the Indian Registration Act, 1908 (XVI of 1908). 

Declaration of riglitk' ' 

43. Declaration of rights in certaid c3seb.-(1) I n  case of doubt or dispute, 
+he landholder or the tenant may apply for a declaration as to -anyk of %the follow- 
Eng matters : - 

." 
( i )  the rent payable or any other particulars pkhscribed for the lease; 

(ii) the right of a person claiming to be a tenant or a joint tenant 
of a holdhg, or the sp'ec%catidn of his share in 'such holdbig; r. , , > ,  

I *  7 - 
(iii) question of status of a tenant; 

(b) stable or unstable land. I-; cl ,. ::t 

'(2) Such application sliall be filed 'in the cow+ of t$e sub-divi'sional &Beer 
+l&d shall "decide' the *dispute in adcordande with tlie provisio+$ of' dEis "AFq bd$ 
submit the record of the case for co~ifirmation of th%'"dir&r' pXs'sd& &-'hi& "to 
the collector. T f  

I t >  . I  _ L 

.44. ,Right of ceflain tenants tp m.@e @p,mvem~~ts.-fpn. occupancy, an 
&proprielmy or a hered@&y tbnant; mey make any improvement, buf he sh& 
not construct a tank unless he has obtained the written consent of - the  
landholder. 

C 

a k h t  ot non~cupancp tenants to trike ip.f,l:Pvemihta.-~p *on- f 
;icy tenant shall make any improvement except with the written consenB 3 

of his landholder: d 
,* 

2 
Provided thaf, if auch tenant is a stub-tenan?, e , he  dhaU not; make ,i;n- 

provement unless- t 

- 7  

1 z . i r ,  ,, * c ,<;<, 

it is a ~ - ; h p r ~ v e t ,  w $is landhoider f.,ctould:, 6ipikeG , have ? 
a&i . .A , , ?  , 4 I > ' ,  : i id".e l - , ,  ,*% * . $ . .  - 

(b) he has obtained the written consent of his landholder. i -. "7 

< 
3 
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4 5  , Wght of, JqgorQ ; to pa$?. iqproveqe~t.-(1) L$ lgndlord mgy, with 
$he sanction of the sub-divisional oacer, make an improvement OQ, or affecting, 
the holding of a teqant: , 3 

L 

i 
Provided that no such.'sanction shall be :equiied if the tenant of such hold- 

ing is a non-occupancy tenant, or the improvement which the laudlord desires 
40 make is a well. . " 

(2) If 'the sub-divisional officer refuses to give sanction, he shall submit the 
.record of the case for confirmation of the order passed by him to the collector. 

~,. ,~~Q7,,~Rpp~;viIsi~~ yvhen b@th l.ancUQd and tenant want to mm&ke. the same .lm- 
@~~ggen$, . - . ( l ) . I f ,  both the laddlord and bhe tenant want to make the'same 
-isprove~pn$; whi& they are' .entitled to make under;this,Act,:~Dhe<'sub-'dtivi~ion.d 
.+fficer shq1:l;. 01% application; allow the. tenant to' ' execute the-.work dbkn 
fipegjfiea,.perio& and niay., :OD reasonable .cause being shown, .exteifd :$uc~-period 
from time to t.irne: ? ,:.:; i : . . t .  

Provided that the total period of such extensions shall not exeeed six 
+. " 

months. 
0 .  

t .  2 , , ' , I 1 , I \ 
' ,! 

t (2) If, .the tenanh .fails to execuhe the w ~ r k  within, such period or extendedi 
period, the,landlord shal1,thave the right to make such improvement. 

48. Restrictions on making improvement.-Nothing in this chFpter shall 
entitle a tenant or a landholder to malieid& hpr6verhefit 6n, 'or detkidenth1' to, 
a n y  land, not included iu the holding to be benefited by.'such improvement, 
unless he is in possession of such land as owner, or has obtained the written 
donsenti of ,the landlord and of $he tenant, if any, af such land. 

49. Comppnsatim far inpovemeW, -when permissible.-A tenan6 who has 

i made a work of the kind to which the provisions of clause (13) of seobion 4 
;c apply, whether such work was niade before or after the commencement of 
$ 4hio Act, shall be enbitled to elaim cbmpen'sation- 
1 , - 

I (a) if an order of ejectment ia passed against him; or 

( h )  if he has been wrdngfully ejected from his land and has no6 re- 
5 
I covered possession thereof : 
'3 

Provided that in case of a dwelling house mentioned in sub-clauqe (i) of, clause f ,(la) of section 4, the tenant may, instead of claiming compensation, sell or 
.remove the materials thereof or, with the written consent of the landlord and 
within such period as the court deciding the claim for compensation may 
.sp,ecify; trhnsfer the right- of residence therein to any tenant of the village : 

Provided further that except in case of such dwelling house, compensation 
shall not be payable for any work made more than thirty years prior to the date 
.on which the order of ejectmen6 was passed 'or the tenant was wrongfully 

50. Determination of compensation.-When, under any provision of thiS 
Act,-& court has to determine the amount of compensation due on account of q 
hprovement, it shalI hare regard- 

(a) Qo the amount by which bhe value or the produce of the holding, or 
the value of that produce, is increased by the work, 

( b )  . to the condition of such work' and the probable duration of ifs 
eff wt, 

,(c) *toT the 'or benefit & which the landholder or the tenank may 
be entitled ullder section 51, and 



. . (i i)  ally assistance. given t o  :the tenant by the landinolder in money,, 
m,aterial or labour, and 

(iit) in the case of reclamation or of conversion of unirrigated ts 
irrigated lmd, the length of time during which the party claimiug, 
compensation has had the benefit of the impr~vement. 

51. Works benefiting other land.-(1) If a tenant has made an improvemen% 
on land from which he is ejected, the landholder shall, on payrnenb of compen- 
oation, if awarded, become the owner of the work, buti the tenanC shall 
'be entitled to the benefit of the work in respect of the land remaining in h i s  
possession to the same extent and in the same manner as i t  was hitherto benefib- 
ed thereby. 

(2) If a tenant has made an improvement on land which remains in his 
possession after ha is ejected from the other portion of his ho1din.g. the land- 
holder shall, in accordance with the conditions laid down by the court, b e  
entitled to the benefit of such work in respech of the land from which t h e  
tanant has been ejeotied to the sBma extent and in the same manner as it w m  
hitherto benefited thereby. 

52. Disputes as regards imprWements.-If a question arises between o 
+nard and his landholder- 

(a) es  to t$he righfi to make an improvement; or 
( b )  as to whether a work contravenes the provisions of section 48; or* 
(c) as  to whether a particular work is an improvemeht; or 
(d) a$ to the right to the benefit of tm improvement under section 51, 

the sub-divisional officer shall, on the application of either party, decide t h e  
question and submiC the reoord of the case far confirmation of the order passe& 
by him to the collector. 

Trees 
53. Right of tenant paying fixed money rent to plant tree.-A tenant, o;bher 

than a non-occupancy tenant, who pays fixed money rent may plant OD. hie 
holding any tree : 

Provided that- 

(a) he shall not planb any tree in such a way as to diminish the vatus: 
of any land, not iilcluded in his holding; and 

( b )  he shall, in the absence of a written agreement to the contrary, 
oontinfie to be liable to pay the full rent of the holding. 

54. Right of a tenant paying batai or bighori to plant tree.-A tenant, 
other than a  on-occupancy tenant, who pays rent by batai, or bighori or partly 
by batai and partly by bighori, may plant any tree with the written consene oft 
his landlord on such terms as may be settled between them: 

Provided that he .;hall not plant any tree in such a way as to diminish the 
value of any land, not included in his holding. 

55. Temant's righis in tree exmllg at the commencement of the Act.-Cl), , 

Any tree standing a t  the commencement of this Act on the holding of a tenant, 
not being a sub-tenant, shall vest in such tenant, if he has continuously beem 
.in possession of such holding for not less than twelve years iinrnediatel~ be-- 
fore such commencement. 



,.,>,r,-,n,, --..-,. " .--- . --.%.-.-- , . .- . -  --Car. 1 - +- - 
I k < ,  

or 19501 Ajmer Tknancy and Land Records 2 1- 

'(2) If a &ee does'not vest in such tenant under sub-section ( I ) ,  he may-- 

(i) if such tree hinders the cultivation of the holding, fell it with t h e  
previous sanction of the tahsildar and after notice in writing to the land-- 
lord or his agent; and deliver the timber thereof to such landlord or agent;. 
or 

(ii) appropriate such tree and pay to the landholder suoh price as the: 
tahxtzda~ may, on the application of the tenant, fur. 

(3) The tahsilda~ shag, if the order giving or refusing sanction for felling, 
such tree or fixing the price thereof is passed in a contested case, bubmit the? 
record of the case for confirmation of the order passed by him to the sub-- 
divisional officer. 

56. Decision of disputes regarding trees.--If a dispute arises between a land- 
lord and a $enant as to the right to p l a ~ t  any tree, or the mawer of planting it,. 
or regarding the ownership of any tree, the dispute shall, on the application of. 
either ptrrty, be decided by the sub-divisional officer who shall ~ubmit the recordr 
of the case for confirmation of the order passed by him to the collector. 

Surrender and abandonment 
57, Surrendem by tenant.--Subject to the provisions of section 29, a tenant,. 

not bound by a lease or other agreement to continue to occupy any holding 
i in the following year, may- 

4 (i) by means of a registered letter, sent to his landholder before the  
4 first day of March in any year, notify his intention to surrender his holding, 
$ 
$ 

at the end of the agricultural year, whether such holding is or is not held. 

! by a sub-tenant; and 
1 (it? surrender his holding by giving up possession thereof accordingly :: 

Provldad that an exproprietary tenant shall not surrender his holding c;r any: 
i parb thereof except to his own landholder, and unles (a) rt period of two yeam- 

bas elapsed horn the date of accrual of the exproprietary rights, snd ( b )  such, 
tanant hay obtained the previous sanction of the collector: 

Provided further that nothing in this section shall affect any arrangemenb: 
by which a tenant, other than an expmpriebary tenant, and the landholder maF 
agree to the surrender of the whole or any portion of the holding. 

58. Abandonment.-@) Subject to thi provisions of sub-sections (2 )  and (a) ,  
a hnanb, who ceases to cultivate his holding and leaves the neighbourhood, shalr 
not lose his interest in such holding, if he leaves in charge thereof a person1 
responsible for payment of the rent as it falls due and gives written ~o t i ce  te. 

1 

1 the landholder of such arrangement. 
> 
s (9) If :the person so left in charge is a person- 

(a) on whom, in the event of the tenant's death, the tenant's interest. 
would devolve, or 

(b) who is to manage the holding for the benefit of the person on whom,,. 
in €he evsnt of the tenant's death, the tenant's interest would devolve, 

*he tenant shall, on the expirj of a period of seven years, lose his interest in his 
holding unless he, within such period, resumes cultivntion thereof, and such, 
interest shall devolve on the person on whom the interest of the tenant would.( 
devolve in the event of his death. 

(3) I f  the person so left in charge is not a person mentioned in sub-section 
(2), the tenant shall, on the expiry of a period of tikee gem, be deemed to h a v e  
abandoned his holding, unless within such period he resumes cultivation theroof. 

f (4) A tenant who ceases to cultiva.te and leaves the neighbourhood, other- 
wise than in accordance with the provisions of sub-section ( I ) ,  shall be deemea 
b have abandoned his holding. 

3 



61. Acceptance of premium ; how far permissible.-& ' 'landholder shall 

. . . ,. 

- - $4 
33. Liability fm' payment .t ' rent.-Every occupancy, exprofietory , heredi- 

@ t Oary OP! n02i~ocnup*n@j~~tenan6S6all~.be . ,  !inble t0 pay rent . in - aqqordance with the 
l~rovisions of 'section 64 t ' i .  - ,  0 

I I '> 
> s l  

1 provided that if ,  aii tibe ,csmmenqpqenti of this Act, a lower rent is payable 1 
by a tenant, or, after such commencement, e lower r~hltl is ageed upon bqty+ear+ 3 
%im and his landholder, he shall be liable to pay such rent only. 

3) 
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64. Scale of rent for different classes of tenants.-Subject to the provisionsof 

section 63, a tenant shall be liable to pay rent in accordance with the follow- 
ing ~ca1e:- 

(q) a hereditary or a non-occupancy one-fifth of the produce of his 
tonant, other than a sub-tennnt holding ; 

( b )  an occupancy tenant . one-sixth of the produce of his 
holding ; 

e(3) ran exproprietary tenant . one-eighth of che produce of hie 
holding : 

Prcvided that if in any area b i y h o ~ i  a t  customary rate is payable for any crop, 
a tenant map elect. to pay such rate for such crop: 

Provided further that if a tenant grows cotton, or a crop in which cotton 
predominates, on more than one fourth of the irrigable area of his holding, the  
rent of such excess area shall be payable a t  double the bigh0l.i at  customarg 
rates. 
' Esp1anation.-In this section the expression "produc_e of his holding" ehaa 

not iuclude the straw chaff (bhusa)  of the ~ a b i  or thk d r j  stalks of khu-rif crop. 

65. Status and liability of person permitted to-retain possession.-Notwit& 
t standing anything contained in section 106, a person occupying any vacant land 
, in contravention of the pro~isions of this Act shall, if permitted in writing by 

the landlord $0 retain possession of such land, becomie a hereditary tenant thereof 
and shall be liable to pay rent in accordance with the provisions cf sections 63 

'j and 64. 
1 ,  

PART 11--Payment and Tecovepy of rent 
Genera.1 provisions 

66. Hypkhecation of produce towards payment of rent.-The produce ~k 
: every holding, whether sub-let or not, shall be deemecl to be hypothecated tg 

bhe landlord for the rent payable in respect of such holding and, until the 
i 

demalrd for such rent has been satisfied, no other claim on such produce shall 
. b e  enforoed by sale in execution of a decree of a civil or revenue court, 02 
otherwise. 

67. nocedure when produce is  attached by civil or revenue court.-(1) I f ,  thq. 
produce of any holding is altached by *an cjrdw of a civil or revenue cow$, 
such court shall give notice of such attachment to the laadlord who may apply. 
to such court to rsell the produce and pay to him, out of the proceeds of the sail@ 
thereof, ally arrears of rent due in respect of such holding up tc the date of t k ~  
attachment. 

(2) If such court, on inquiry, finds the landlord's claim to the whole or any 
part of the rent to be proved, it shall sell the produce or such portion thereof 
it rnay de.ern fit, and apply the proceeds of the sale, in the first instance, tb 
satisfy such c. l~&?.  

68. Eight of landlord to coliacf rent from cp1tivator.-(1) If the reul uE 4 
holding which is sub-let, or is left in charge of another person under section 59, 
is payable to the landlord by batai, he may collect such rent ircm the subr 
teuant or such person: 

Provided that if any ront is so collected by the la~dlord ,  the sub-tenant 
deduct such ?ant from any rent payable-by him to his lahdholder. Q , A 

'3 (12) I f  any conflict arises between the claims of the landlord and the tenant 
$ kip 

of such holding to collect y p t  frqrn, t,hp sub:t~nunt~i+s clyim o f t h e  l u n c l l ~ d .  
, ., , 2 ,  

- shall prevail. , 4. %A . LL& - 5 1  



70. Presumption as .ID payment by renant i d  application ot such payment.- 
If a tenant makes ,a payqent t o  his landholder,.. the payment shall, in the 
absence of a direction to the contrary, be deemed to have been~made on account 
of rent, and shall be credited to any year, instalment or holding, specified by 
the tenant: 

Provided that no such payment shall be applied to the discharge of an , 
arrear of rent which has been outstanding for more than two years at the date *; 
of such payment. t 

I 

71. Modes of making payment of money rent.-(1) A payment of a money 
regt ,may be made by a tenant to his landholder, either direct or by money B 
order: 9 

77 

- . '  pl;d&&J t h a t  t& accebtj>tanc& by a land&ld& af a sug' by &&iey-9rd& : 

shall not, by itself or by virtue of any thing written on tbe rnonq--&Ier f56-,', 
bii:,deemed tb constifute an &Imissibn' b$ hidl as tb'tli" $Idrl!ounti of"i;e'& p&Ya;ble 
or due on accoui~t- of sny -particular year,' instalment or holding, or an admis-' 
sion thaf the payer is a tenant. 

. . . . . . .  . : ,  .. , . . . . . .  

(2) ,When such rent is sent by monez-order, in the case of acceptance, the 
payee's receipt and in the case of refusal, the endorsement of such refusd 
oh the money-order form, duly stamped by the post office, shall be admissible in 
evirlence without formal proof and shall, until the contrarv is proved, be pre- 
stlmed to be a correct record of such acceptance or refusal. 

72. Eight to get receiIjt.--(1) Every tenant, lessee or licensee who makes >a 
payment on account of rent. savar or memiurn shall be entitled to obtain 8 
forthwith from the landholder a written receipt signed by the landholder or his 3 
&en t. d 

12, The landholder shall, from a book printed under seetion 74, give ,a $ 
separate reoeipt for each sum paid on account of rent, sayar or premium, and 
shrbll prepare and retain a counterfoil of each receipt given by him. $j 

3 
9% 

73. Penalty. for not issuiq pmpar re:c?Ipt.&f g : receipb i s  not ,issued in bhs 8 p15'sc~bed from,' or does  not c ~ n t a i r i ' e u ~ ~ t ~ h t i ' a l l ~  @I;? plrtihi~lari &QU;;.ed to':.be 3 
stated thbreid, or if a ,dint, r,e,csipt for .req$,. ,sq&at 6k p ~ 6 ~ i u i - n  h i s  bee4 given i$ # ckintravenCiori of t hk ' ' p i s~~ ig i~n$  bf' sub{$&fidn (2) ox sb:c$ii;Q 78,,i& shall be .* 

slimed, until the contr.ryz is proved, to be .an acquittance is fu.U pf slI dernana?. 9 
tck i e u t ,  sayar, or premiuni,' as the case may be,  up to' the date on which the $c? J 
receipt was given. .:% :XB 

. . ::C :ih! -IS 
. L. 

. -  - , 74 .. 1 ,Qblig&tion of Chief C~mmisioner to print and supply books of re'ceipti.- :'j 
Tb:s ChieE C:oqmissi.oner shall C ~ I I S ~  to be printed a id  k e ~ t  for. sald to  landholders, '$$ 
at all tahsil headquarters, books of receipts with counterfoils in the. prescrib'ed @! 
fm.n 1 s t  a rat?, qot exceeai;~g: the astu.al cost o f ~ p x o ~ u p t i ~ ~ , ~ ~ p l u ~  . . .fi~e.ppr .%no. @ 
thbreaxll; Cb c&ie:er' 'incident% 'charges".: ' ' ' ,  

. I.Fst .b. 

>:., , : ~ .  ;.: : ; . . , . .  , .  
: 

.,@> . : .  . . . . .  . ':a .,,". . .:ta 
76. BnaXty for non-production df receipt bbok with ~ o u n ~ ~ r f o i l s . - ~ ,  in any $j 

proceeding under this Act between a landholder and a tenant -in which the'pay- :a 
"nly o f  rent, s.uya,? o r  premium. i s  i n  dispute; t h e  landholder, .when ordered by '$8 
the court to prod.vqe$hlh.e. book .of ~ e ~ e i p t s  with coun.terfoils fwh;ich he ?srequir&d. 3% 1 t o  ret~rin under sem*;on 72, fails to prodnpe it, the court may accept, the, plea :&I 
-09:Oh'e .tenant liee~rdihg s~lcli 'payniknt as oorfect 'b'psJy make aliy pfgump$+q :@ 

,, . . . . .  ~g&i6st +.he kandholder which ' it - aoni i :er  'rei&hatjle. ' ' " ' ' .. ' . . . . . . ,;,q 
. .$$ 

. ' !  .: 
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16. Rights and liabil;ities in respect of produce.--(1) When rent is payhble by 
batai,,the tenant shall have a right tq,the exclusive posse6sion of the crop and t o  
ciit and harvest it in due course of husbandly witllout tuiy ~ntoricre~lce O L ~  the  
part of the landholder, but shall ]lot be entitled to c ~ ~ t  any partion of the  YO- 
duce of his holding or !to rernove it from the threshCng,flmr at such time or In 
such manner as to prevent the due division thereof a t  the proper time. 

(2) If a landholder prevents a t tnant  from tending, cutting, gathering or 
storing the crop, or otherwist: iriterferes with llprvestiilg operations, he shall 
b& liable, on'khe eomp!aint of the t'enant, to pay to him such sum,, not exceeding 
one hundred rupees, as may be awarded as compensatioq and such sum shall 

' be recovered as arrears of revelme and paid to erle tenant. 

(3) Such complaint shall be made in writing to the sub-divisional officer who 
shall inquire into, and decide, the case and submit the record for tconfirmation 
of the order pasked by him to the collector. 

(4) If the tenant cuts or removes any portion of the produce of his holding, 
contrarv to the provisions of sub-section ( I ) ,  such produce shall, for the purpose 
of determining the share of the landholder, be deemed to be equaI to that  of 
the best crop of the same kind grown a t  that ,harvest on similar land in the 
neighbourhood.' 

I 
77. Application for aWcer to mdke division.-(I) When the rent of any land 

r is payable by batai. the tellant map. when the crop is ripe, zppl:, to tb-e 
tahsildn~, requesting that a,n oficer be deputed to make the division and, subject 

1 to the payment of the prescribed fee, the tahsiiLa~ shall, within ten days of 
such payment, depute an offiuer tor-the purpose, 

(2) The officer so  deputeti sliall proceed to the spot on a day of which 
rrotice shall be given to the lantlholder and the tenant, cause the crop to be 
cut or gathered, and stored, and, after such inquiry as he deems fit, get the 

' 

produce divided in accordance with the shares to which the parties may be 
respectively entitled. 

(3) The aeighment chargzs or other expenses, if any, incurred in makii~g 
! the  division, shall be bcrue by the parties in proportion to their shares in the 

produce. 

( 4 )  I n  making tha division, sllcb officer shall, take the asaistmce of asses& 
j eors to be appointed,, ae nearly as may be, in pccordggce. with the provision@ 

3 of ~ub-sections (2) and (3) of section 79, draw up a note specifying the shore 
n of produce deIivered to eanh party and other necessary particulars, evplairl 

such note to the parties and assessors, get it signed by them and submit i t  
; with his report to the tah:iild~r. 

(5) Such officar shr~ll not allow any levy prohibited by sub-section (I) cf 
section 62 to be charged a t  the time of batai, and in his report to the tahsilda~ 
he shall state that  no such levy was charged. 

(6) If either tlie landholder or the tenant is dissatisfied with the division 
be mag, within fifheq days of slmh division, complaia' in writing to tho 
tahsi1da.r who shall inquire into the matter and, if necessary, pass a decree 
for money in favour of the party entitled, and s~rbmit the record of t,he cme 
for confirmation of the  decree or order passed by him Co Ohe sub-divisional officer. 

I I f  no such complaint is lfiade, the tahsil'dai shall conlim' the note of the otiicer 
depu te.1. 1 *a, 

(1) The sub-divisional officer may confirm, amend or set' aside the dkcree or % orden or pars such o t h e ~  order as  he deems-  fit^, 
&"LA 
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(8) A decree for money passed under sub-section (6) or (7) shall, if against 
the tenant, be deemed to be a decree for arrears of rent and, if againsb tho 
$landholder, be re&l~sed in accordance with the provisions r ~ f  scctions 88 hnd 
-89. 

78. Application for kuta.--If, by an agreement between a landholder and 
his tenant, the batai reut of s holding is payable in cash by kuta, either party 
may apply in the prescribed lo1.1~ to the tahsildar tb deputbe fin o.%cer to make 
the liuta. 

79. Procedure on application.--(l) On receipt of an application under sea- 
tion 78, and on payment of the prescribed fee, the talzsildnr shall, within ten 
days of such payment, issue a written notice to the landholder and the tenant 
to attend on such date and at such time and place as may be specified in the  
notice, m d  shdl  depute an officer by whom the kutn shall be made. 

'- q!?) On the day, and at the time and place, so fixed, such officer shall attena 
.and call upon each party to appoint a resident of the neighloourhood as an 
.assessor to as:sist~him. .:. - . , 

. . . .  . . . 

(3) .If any p r t y  'fails to attend; or refuses to appoint &I assess>r, such 
officer shall appoint an afisessor on his behalf arid shall, with the assistance 31 

fhe assessors so appointed, make the kuta and deliver an award in the pres.. 
oribed form and submit the same with a report of the proceedings to the  
4ahsibdnr. 

(4) The tahsildar shall issue notice to the parties to file objections, if any, fa 
the  sward within fifteen days of the date of service of such notice and shall, 
after henring such objections and making such inquiry, as he considers necessary, 
accept or modify such award and s ~ b i n i t  the record of the case for confirmatio*~ 
d the order passed by hirn to the sub-divisional officer. 

,(5) The sub-divisional officer may, after further inquiry, if recessary; confirr~, 
a r  modify the award. 

(6) After the award has become final, t.he tahsildar shall assess the mmey 
value of tha rent payable to the landholder and pass a decree for vrrears of 
rent against the tenant. 

80. Collector to publish return of current prices.-Within one m0nt.h of $3 
the end of harvesting operatious in a tahsil, or as  soon thereaiter as .map be, 
ithe collector shall prepare, in the pcescribed manner, a return of market prices 
current a t  the barvest time of all food an4 non-food c l ~ p s  grown in such tahsil 

the produce of a holding in cases triable under this Act: 

I 
and the return so prepared shall be accepted for assessing the money value of 1 

Provided that if, in any area, the CerLtral Governrnant has fixed an) price for 
any agricultural produce such price shell be accepted for making such assess- 
meut. 

.Q 
81. Assessment of bighori by court.-(1) Tn case of bighori- -4 & 

%L' 

(a) if the landholder or the tenant neglects to  measure the area sown; 
at the proper t.ime, or 

(b) if there is a dispute about the extent of the area sown, the length 
of the measuring chain, or the manner of measurement of such area, 

either party may rnalre an application 60 the tahsildar, requesting that a?$ 
msasurer be appointed to measure such area. 

With the application, the applicant shall deposit such fee as may be pres-. 
cribed. 



rent found due;  and submit the record of the case for confirmation of the decree 
passed by him to the sub-divisiunal officer. 

82. Commutation of batai rent into bighOri in certain cabteS.-(1) Where s 
tenant, other than a non-occupancy tenant, %as heretofore paid his rent by batui, 
or partly by bighon' and partly by batai, he may apply to the sub-divisional 
officer to c o m u t e  his rent paid by ba$ai into bighori. 

(2j The sub-divisional officer sliall, in accordance wit11 the table of rates yre- 
pared in the prescribed manner, declare the bighori which such tenant shall be 
liable to pay. 

83. Payment of commuted rent.-The rent commuted under the provisions 
of section 82 shall become payable frorn June next follbwing the date of the  
order and shall remain in force for three agricultural years ~mless, at  the  end 

, of such period, the landlord and the tenant, by a p in t  application made to the 
sub-divisional officer, get the period extended for any term agreed upon between 

1 them. 
Arrears 

84. Rent when and how payable.-(1) Subject to the provisions of this 
Act, the rent of a tenaat shall be payable as follows:- 

(9 in case of batai or bighori- 
(a) a s  agr'eedp upon between the tenant and the landholder, 
(1)) in the absence of any such agreement, according to local 

1. c i ~ ~ t o m ,  and 
(ii) 'in case or tixed money rent, in instalments proportionate to the  

i 4 revenue instalments payable one month before t,hha dates appointed for th$ 
?3 
at payment of t h e  revenue instalments. 

(2) Rent, or any irlstalment thereof, not paid by due date, shall be deemed 
to be in arrears. 

85. Claim for arrears of rent.-(1) If rent, which is payable by batai or 
Sighon', is in arrears, or if the tenant has, without sufficient cause, failed b 
cultivab his holding, the landholder may, within two years of the date on which 
rent became payable, apply to the taheildar for the recovery of nrrears of rent. 

(2) An application for the recovery of fixed money-rent shall be made to the  
!afiezldar within two years of the date on which such rent became payable. 

(3) For purposes of the assessment of the rent recoverable under sub-section 
(1)- 

(i) in case of batai, the provisions of sub-section (4) of section 76 shall 
apply, and 

(ii) in case of batai or bighori, the entire area of the holding of the-.. 

. . . : . . .  



87. Landlwd!~ power to charge irrigptipn dues.-If a landlord 'his' constru~t-  
ed a tank, whether before or after the corr;lmencemept of this Act, he shall, qub- 
ject to the rules made by the Chief Commissioner, be entitled to charge irriga- 

' tion dues from personsrirrigating l ~ d  from such tank, at such fates a s  may be 
i>rescrfbed. ' ' 
. ,.*F4, L 

88. Method of recovering sayar.-(1) A landlqsd to . v h o p  %nyz s y p  is dpe,.gn 
a\ccount oi saqar may, ou an application to the lahslldar, recover tlie same 
b <,y attachment-and saIe of the pyoperty'of the defaulter wlth the exceptioh of . , * t *  I . - 1  

the fd~~owiK~t-'  - 
(a) the necessary wearing apparel, cooking utensils, beds and bedding 

of $he defaulte~, and of his wife and childrerl and such personal ornaments 
as, in accordance with religious usage, cannot be parted' with by any 
woman, 

( b )  his implements of husbandry and such cattle and seed grain as 
may, in the oplnion of the court, be necessary to enable him to earn his 
livelihood as an agriculturist; and 

(o) houses and other buildings belonging to the defaulter and ttctually 
occupied by him or used by him as 8 catfile,-sped. 

(2) I f ,  in the course of any proceeding under sub-section ( I ) ,  m y  claim is 
preferred to, or any objection is made to9 the  attachment of, ang: property by 
any perssn, whether a party to such proceeding on not, thg tahsildar shall decide 
$he dispute and submit the record of the cqsa for c o n f i ~ a t i o n  of the order 
passed by him to 6he sub-aivisiollal officer. 

89. Realisation. al sayar as arrears of revmue.-(I) Jf, in the opinion of 
6hs taheddar the arrears of: sayar cannot be recovered under section €93, he may 
move the sub-divisional oficer to sanction the collection of such arrears cce 
arrears of revenue. 

(2) The sub-divisional officer may, if he is satisfied that such arrears cannot 
be recovered under section 88, direct the tahsildar to rscover ~ u c l l  arrears ae 
arrears of revenue. . I ? P  ' , > I  I $ 

I f  j ,  L 1 

.,(3) Any .arrears ,of sayar recovered under, see6ion 88, lor ppaaq 'this seetipn 
shall be paid by theatahssdar to ,the !,p,erson en,titled. -, ' I .  r .  1 

' > , I  1 , r  , ' 
I , RART 7JII.-Eme~gency provisi~n , % : S  

90. Recovery of arrears in ths l event of general refusal to pay.-(1) In case d 
any general refusal to pay rent or any demand on account of sayar to persons 
e ~ t l t l e d  to callect, the same in any area, the Chief Commissioner may, by ncti- 
fication in the  Official Gaze,tte, declare th2t such rent or demand may be re- 
covered in accordance with the provisions of sub-section (2). 

(2) In any area to which a notifiiation made under sib-section (I) applies, 
a landholder entitled to collect sqch rent ,or demand may, notwithstailding 
anything to  the contrary contained in this Act or any, other law for the 5ime 
being in force, apply in writing to the tahsildar to recover the sazhe;! b d , t l w  
tnheildar shall, after sat;isf@ng hibYdblf,th'at bhb 'amount blaimbd Bs :duei;:re.d6~w 
the same with costs as arrears of revenue and submit the record of the m e  



-. . ~ ~ ~ ~ .  . . 
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e cobtof miaft. af ter e x a m W g  the y e w ,  o*rthet, effer dedwthg 
&my a6 &cbhf&' the &1rgbtl6b eb&$=g *rice. .'&& d& odinafi, 
eixceed seven per cent. of the amount so recovered, the balance h a l l  be made 
ever to the person entitled : 

Provided that the total amount deducted as court-fee under section 173 
and co'llection charges shall not, in the aggregate, escekd fourteen and o, half 

. . . . .  
per cent. of the amount so recovered. 

(4) No order passed under this section shall debar a landholder from ricover- 
ing,; under-;the pfavisioris b'f this' Acf, "any- amouii%.:due to him '$$ich' ha$' dot . . . : . . .  . . . .  ::been : recove&,j under:t;his: sect'ioa;,:' . :: . . ,  . . . . . . .  ., 

... <;._ . . . .  ., ,/: . .  ..., ;, , <  - r . . >;.:.-' . , , . - . 

PART 1V.-Payrnetlf qf revenue by biswada,rs to jagirders and muafidars. 
6.; . . :  

91. ,.Application of certain sections to biswadars. -(l) The provisions of 
sections:62, 66, 67, 69 to 77, 81, 87 to 90 and 108 k0'112 shall apply to  g-i@wada? 
.in relation to a jagirdar or a muafidar, as :if i n .  such sections for the.- word 
' t e n i v , '  the word 'biswudar' and for the word 'landlord' or 'landholder' t h ~  . . 
word 'jaairda~' or 'muafida~', as the case may be, and for the word "rent" the 
words "revenue payable by a biswadar", were substituted. 

(2) The amount of a decree for arrears of revenue passed against a bi&a-d&, 
,if not satisfied within thirty days of the date when such decree becomes, final 
; eh@, on the, application of the decree-holder, ,be recovered by the fahsilda~ a~ 
:arrears of. revenue and paid to the person entitled . . 

CHAPTER r~ 
EJECTMENT OF TENANTS 

,: . . . .  
GTsneral 

. . 1 . . 

92. Arresm deemed sa t i sk~~wh'eo  t&t is . ejected.-Subject t o  the! . rg. ' 

risi~ns of sub-section (8) of section 84, when a tenant is ejected from his hol%iap .a fbi fiofiipaymeht 6f' 2&earg:: 6f: 'd,ll grr'&&jc$ 
$# , w-ieth@.degreed or..noh, and 

irrigation dues due in respect of such holdiiig ohF.'the dab of ejectment shall 
. . .  $ be ,deemed s to have, been satisfied. . : . . -  - '  ..: . . n .  

% 

2 
3: 

93. Decree for arrears,how executed.-No decree for arrears of r en t  shall b$ 
g uxeci.lted against a tenant otherwise than in the manner provided- by sectioa ..q; ,g8* : . . .  .: . . . .  . . . . . . . . .  

. .  : . a 7 :  . . .  . . 
. . 

. . . . .  r 94.. ~dlustment  of, &ears and cqqpensatioq o n  ej,estment.-(1) A noud, 
.'de6iding dlly. pfo&kdifig!; :$his ; ~ ; & t  .by %Kick $. tenant; is &ject+d: f,:qm his 

i 
-lioldhg~.'l6$ pait tfiere'of ib611, $6fore paseiGj 9n ordeh o f ;  eje,ct,ma.t,:, award the 
amount of compensation due'to' hi& bn"6ccount of 'an impr6vement, a tree or 
a:.crop bplonging, to, him and existing on.,:such :holding: . . . . . .  . , 

provided that i f ,  on the;date of such. ordei., nb arrears of rent, deckeed or 
undecreed, or irrigation dues are outstanding against him .on: ttccount; of 'such 

:,&ld'ing. and,. there. is. a tree or crop up& :the land, h e  may cut land remove sue4 
tree' and, s;~bje&t t o  kuch payment and such other tmms as the' court pasgifig 
the order may specify, use ~ n c h  land for tellcling; gathering and;-removing suab 
crop. . . s 

. . 
... 



95. Entry of landholder on land from which tenant is ordered t~ be ejected.- 
(1) A landholder may enter upon possession of a holding or part thereof from 

-' < ,;lWhibh ~a ' t edan t  is or'dered ' to be ejeoted: 
. >; -33 <+.2\.~ 

Provided that  h e  shall not enter upon" such holding or p ~ r t  ynless- . . . 
yd6 !,$ cvq,J ZF& .,.. ;$@ , .?fii$~ T!;;,.::.3 ; .-.:,$$ gfi;:crl>$.ijxej ..,-, .?.!r! ?:LC: 'c<j;;Ab$r;,,:il ?-: .: , ': 
& . - I  

;. 3 . i  ;: , ztgg8 $ , " ~ ~ ~ ~ ; ~ 6 ~ ~ 2 & ~ ~ ~ $ ~ ~ ; , " ~ ~ ~ d  f ~~,k?;,"~p"~~~~ , " , " , ; % ? ~ ~ ~ ~ ~ f , " ~ ;  

' and " 

(b) the amount of compensation, if any, awarded by the  court has 
' 

been paid into court or adjusted in accordance with the provisions of 
sub-section (2)  oE section 04. 

(2) If the amount of compensation awarded under sub-section (1) of section 
94 has not been paid into court or adjusted in accordance with sub-section (2)  
of that section, the order of ejectment shall be cancelled, and the landholder 
shall be liable to pay to the tenant the ,cost of the proceedings which shall 
be collectad as arrears of revenue and paid to the tenarit. 

(3) If the  tenant offers any resistance or obstruction to eutry 011 land on which 
ti landholder has become entitled to enter under sub-section ( I ) ,  the court passing 
the order of ejectment shall,- on the application of the lrmdholder, direct tha t  
auch landhulder be put into possession of such land and where he is still resis- 
ted or obstructed in obtaining possession, the court may, at  his instance, order 
the tenant to  be detained in the civil prison under rule 98 of Order XXI nf 
the Code of Civd Procedure, 1905 (V of 1908). 

(4) The court hearing a.ny proceeding by which a tenant is ejected from his 
holding or part thereof shall decide all disputes arising under section 9-1 Qr 
this section and such decision shall be subject to confirmation by the court t o  
which the record of such proceeding is submitted for confirmation. 

Grounds oi ejectment 

96. Grounds 01 ejectment.-A tenant shall be liable to ejectment from his 
<holding on one or more of the following grounds: - 

(a) that a final decree agairist him for arrears of rent in respect of tha t  
holdin3 has rerr~ained unsatisfied; or 

(b) that  he is guilty of any act detrimental to the land in that holding, 
or inconsistent with the purpose for which i t  was let;  or 

f2) where rent is payable by batai, that for three successive ?cars h e  
has, without sufficient cause, failed to cultivate his holding; or 

(d) that  he or any person holding from him has broken a condition on 
breach of which he is, by special contract which is not contrary to t he  
provisions of section 8, liable to be ejected; or 



of the notice, to pay such amount into court. 
I . . ,  , , ,.-* ,;:.,iaa:(qs:.$+ :'?2!- - . (8) .I the .amoun.K i s  so p&id, Chg tdhsil(j@,'dh&l1. recokd satisfaction on the 

: : 

decrge an6 grant a receipt therefor which shall operate a s  an ncqu*ttance f o ~  
the amount deposited as if: such amourli had been received by the decree holder. 
and pay such amount to the person entitled to receive it. 

(5) If the amount is not so paid by the tenant the t a h s i l d a ~  shall order his. 
ejectment from his holding or part thereof as prescribed and submit the record 
of the case for confirmation of the order passed by him to the sub-divisional 
officer. 

(g.) The sub-divisional officer may- 
!! (a) on the application of the tenar~t, extend the time for the pay- 

B msnt of the decretal amount for a period, not exceeding two months from, 
the date of suall order; or 

(b)  allow payment into court of such amount by instalnents anct 
. - ; .  . ~pecify the time for.. payment thereof; or 

(G) confirm the order of ejeotment. 
' 

'(5) I f  the sub-divisional officer by order extends the time for the paymen& 
of  the decretal amount or allows payment by instalments and such order is duIy 
complied with, the order of ejectmevt shall be set aside. 

Q '  

E . , (6) If the decretal amount orang;. instalment is not paid ' i n t ~  c:ourt within, 
,>.t 

; 

the period allowed under clause (u) or (b) of sub-section (P), the sub-divisionali ... 
officer shall confirm th,e order. of ejectment. 

2 
. . 

, , 94, Procedure for ejectment on other grounds.- (1 j Vhen . a ' landholder. 
dksires Lo. eje,ct, a tenant on one or mqe ,  of the grounds specified in clauses ( b ) ,  

, . - .  i 
' t b  (F) .of"section 9'6, he shall file an application i n  the court ' ~ f  tkie'sub-divisional 

odioer containing such particulars as may be p%scribed. 

$:. (2) If the sub-divisiond .officer"findi that. the tenant is liable to  ejectment, 
he'shall pass a conditional order for :%is ejectment eiiher'from the entire hold- 
ing or from such portion thereof, as, having regard to all the circu.n~sfances of- 
the case, he considers dwirable and shell also direct t h a t  

(i) in the  case of an order under clause (b), jc) or ( d )  of section 96, the. 
tenant shall repair the damage, or pay such compensbtion a s  the- 
court may direct within two months from theda te  of the order, OE 
such further time ss  the court may, for reasons to be r s c ~ r d e d , ~ ,  
allow; and . . 

.. . 

(ii) i n  the  case of an order under clause ( B )  of that section, the tenmtt  
shall obtain surrender of, or eject the sub-lessee or other transferee 
from, the holding or part thereof which is sub-let or otherwise. 
transferred in coiltravention of the provisions of this Act and re- 
sume possession of such holding or part, a's the case mag be, within. 
such time as the court may specify. 

. , (3) H f -  the sub-divisional officer is satisfied that the tenant has complied with, 
the order passed under sub-section ( 2 ) ,  he shall cancel the order of ejectment, 
but if he is not  so satisfied, he shall make the order of ejectment absolute and 
shall, i n ,  either. case, submit the.  record for collfirmcltion of the order passed by 
hihi to ' the' gol!eptlqr ; , , .  . . . . . ,< , .. 

, .  . . , 



(a) the nnme, description and place, of residence of the landholder; 
. . :...,.. - ( b l .  t$e ..$a:ge, jdescdption and place of residence o f  the,. tenant; :. . > .. , . . . . . . . .  , .. ,: .. *.. . .;> .,, ..' 

: (F) a .desdription of the holdihi; specifying the &ai*e of the uillnga, 
the rent ~ayab le ,  and, unless the holding can be otherwise, adequately 
described, the khasra number and area o f  each field; and . ' 

(4 the, ground on ,which ejectment is applied for. 
101. I)rocedure on.app$cation.-(1) The tahsildar shall send m e  copy of the  

-application t,o t h e  tenant and inform him that he m i y  fiie.objectidn~,if any3 
'within thirty days of the receipt of such application. 

(2) If the tenant admits his liability to ejectment, or has no6 appeared within 
such period, the tahsildar shall pass an order for his ejectme~.t. 

(3) 'I£ the tenant contests his 1ia.bility to ejectment an the ground that  he 
,$a ,  npt a tenant, or claims occupancy, exproprietary or hereditary rights,. or 
. denre$ the Light of the landholder t o  eject, the tahsildar shall forwar6 the record 
-60 the sub-divisional officsr for, trial of the case. 

I :, (8 ) .  Or?. receipt of the record, the sub-divisional officer shall hetar and degige , *$be., case .and submit the record for confirmation of the order passed hy him 
fo the co1Iector. 

. .  ~ 

: . (@. 3 the liskfl,ity eo ej6cithent is &ontestid on ady other grbudd,, :the 
.., ?dli;q'ildar shall. decide the  atase and aubmit the record for cor&rm,ation .. .. , of €he 

. . .  :.ibraer passed by him, to the sub-di~iisilaal offib&. '. , . . . ' 
;j:.. .?,i'' : ,,: ., . . 

. . . . , . :  . : 

Remedies., for, wrongfv?. qjectme~t. . . -... .,: I , , , . I '  :.:. . , 

. lO?.,.Ibm~di?s $or ,prrpngful: ej8ctrnept.-A. tenaHt ejected by hia landholder. 
'~t$~&@i..' thxh in' &c&rddnce with the provisions of this. Act my,. within ope 

'>, 
~ e h  of such ejectment, apply, t o  the sub-divisional officer- ' . .  , , 

(c)  for possession of the holding: . .  . 

,,.'ij.b):,£or,compensation for wrongful disposselsijion: and 
. ,.. . : .  , 

, . .(c) for cokp6nshtion ,for. any . . .  imp~~vbnie~t .  . mi$$' cafe :'rna.de, or for a 
! 

, .i.,.tree belofiging : b - h i ~ :  '.' . " . . 

103. Procedure on 8pplioation.-(1) If the, cqu* finds, tha t  . ,  tbe . tenant has 
:Qeen wr&gf;fuIYy eje&$$ 'it &hall.probeed $< ~ O ~ ~ O W S  : - , 
. . ?  . . . . caj'if the hiant ,ii a& ei$tlld, to i 'ka i l i ' ik  possession cfter the expiry 
: ;: ,of' the agricdlKural ykar in which' the, orderis passed, the order shall H O ~  be 

, 
, ,  -for recovery .of possession, but for' costs only, or, if compensation has b e ~ n  

:blaimod and' found due, for compensation and casts only; 
( b )  when the order i s  for recovery of possefinion, corrlpellsati~n, if 

-claimed and, found due, may be awarded for wrongful dispossessioli , .  . hut not 
. . . *  ; .; 

:for an improvement or a tree; . . 

(c} where an order is, for compensatiotl for wrongful disposseesi.??. 
.but; llot .for posfiP;gsion, the ~~mponsa t ion  shall . be f?ti,the '~:.ole .period 
during which the tenant was enBit,led to remain in ~ o s 8 e ~ ~ i o ~ .  
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4 (3) After ' the 'dki~ion of ihe 'chse,' the i&-division81 ofider'shill s~il$mit the 
r w r d  for oonfirmetim of the order p w d  by to fhe mU~otor. - ,J , ,* .. * z . , + >,,,a : . 2 . , , . ,  . 
1 -Tfw ,I# '$hk"i&j,v4 t+ ;,p.o'pp~raticm eb.11 'B -'~emt~ M '- d 

.m99nuq a d  pifa b the pew11 entitled. 

Ejectment of peTson 'occupying !and without title 

, 104. Ejectment of person occupying land without title.-(1) A person, other 
.than a landholder mentioned in section 102, taking or retaining possession of a 
plot of land otherwise than in accordance with the provisions of this Act shall, 
on the application made to  the sub-divisional officer, be liable to  ejectment and 

. ialsq to pay damages. 

42) Such ap~~licatioa shall be rnade- 

(a) if the unarithorised occupation, has existed from a date prior to the  
aommencement of this Act, within two years of the commencement 'Of 
this Act; 

i ( b 1 . h  any other case, within three years from the date when the un- 
authoriecd occupation first began. 

105. ,Procedure on application.-(1) I f ,  on application under section 104, the . : - -  
pup-'divisional officer is satisfied that any person taking or retaining possession d 
s plot of land ia liable to ejectment, he shall order the ejectment of such person 
and award damages which may extend to four times the annual rental value of 

'such plot, calculated in accordarlce with the sanctioned rates applicable ta 
hereditary tenauta. 

(8 If, on the date of the order of 'ejectment, there is any ungathered app 
I or o t ~ d r  produCe belo'ngipg to the person orderkd to be. ejected, the applicant 

shall become bwner'&ereo?. 
I 

(3) The sub-divisional officer shall submit the record of the case for confirm& 
t i~i l  of the order passed by him to the co!lector. 

(4) Any damages awarded under this section shall be recovered as arreqm 
x of revenus and paid to the per~on entitled. 

1M, v e n c e s  of failure to Me application under section 102 or 104.--.q 
no applioation under section 102 or 104 is made within the period of 1imitirtPon 
pracribed therefor, and the person ejecting the tenant from, or ' taking or 
retaining possession of, land, otherwise than. in accordance d i th  the provisibcr 
of this Act, cultivates such land, such person shall become- 

(i) if h e  possesses proprietary interest in such land, khudkasht-holder ; 
a... 
UL 

(it? if he does not,p&sess proprietary or tenancy interest $ duch hnd, 
i heredit@ 'teii&t;. * 

107. No separate relief claimable, if not claimed in revenu.e court.-A p,c?rson 
'who has made an application under section 102 or 104, &hall not be entitled to 
institute a separate suit or proceeding in a civil court for any relief which he 
might and ought to have claimed and has not claimed. 

CIIAPTRR X 
COMPENSATION AND PENALTIES 

108. Teaantpa right to 'haim inquiry for illegal exactioln and other matters,- 
If any landholder or his a g e n t  



. . 
. . i i- ;:. . . . - . .. 

(ii) charges -iLnbr&t al,:.: : &,,. : a ~ l s a r  .. . bf"{eht', "' hot expressly ol!c:i< Sy .: 
. .  .; . . .  . , .  \ ,  this ; ,~:.! - ,,! Act , ..>, . , . , ,or .!>. . ;,&t . . a, , . rste . ,  exceeding : . . . that . . : .  . , .ctI&wg$ by  ;t.&s ;.Act.,. :,or .: . :. :, ,. 

, ' ,  

i 

( iv)  habitually refuses or neglects to deliver to the tenant a receipti, 
or does not prepare and retain a counterfoil rrf the receipt in the manner 
prescribed by this Act, or 

(v) without reasonable ceuse, credits or applies a pay~uent made to- 
mrard:s rent otherwise than in accordance, with the provisions of this Act, 

the fiub-divisional officer shall, on the application of the tenant, if made within 
six nlonths of the contravent~nn of the provision of this -4ct to which the cr -1. 

plaint relates, institute an ii~quiry and, if he is satisfied that the chsrge is 
established, shd l  a-mrard to the tenant monetary compensation not excezdiag 

I two hundred rupees and submit the record of the case for confii-mation ot tthe 
order passed by him to the collector. 

1U9. Bower to award compensation in proceedings for arrears of rent.-(1) 
..If, in the course of proceedings for the realisation of arrears of rent, the t r i d  

or the confirming court finds that the landholder hos k:ommitted anv of the 
. acts enumerated in clauses (i) to (v) of section 108, it may awad  to the tenant 
compensation, not exceeding one hundred rupees. 

I 
I 

I (2) Tf\ such compensation is awarded by the trial court, the record of 556 
cafie sha!! be submitted for confirmation of the order passed by it to the sub- 

I divisional officer, and if by the confirming court, to the colleotor, . 
, 110. Prosecution of landholder for illegal exaction.-If a landholder or his 
agent collects from a tenant any lag or neg, he shall be deemed to Eave com- 
mitted an offence of extortion within the meaning of the Indian Penal Code (Act 
XLV of 1860). 

- . 111. Compensation for exaction by landhoIder and for false compIaint by 
tenant.--(1) If  a landholder compe's his tenant to render any swvice, or makes 
llse of any cattle or any agricultural implement of his tenant against the will of 
euch tenant, whether for remuneration or not, the sub-divisional officer shall, on 
the application of the tenant made, within one moilth of such service or nse and 
on tl~.! charge being established, award to the tenant a sum, not exceeding one 
hundred rupees, as compensation. 

(2) If ,  RS a result of inquiry, the sub-divisional offioer fiqds that the corn- 
'plaint is false, and either vexatious or frivolous, he shall award to the landholder 
a sum, not exceeding one hundred rupees, as compensation. 

(3) After desiding the case, the sub-divisional officer shall submit the record 
for confirmati~n of the order passed by him to the collector. 

112. Penalty for habitual infringement of rights elf tenant.-If a land- 
Iord habitually infringes the rights of a te.nant under this Act, he shdl, 



' .trespass withi11 the meaning of the Indian Pena.1 Code (Act XLV of 1860). 

(23. If a landholder enters upon a holding in the possession of a tenant d h  
%he object of dispossessing him of such holding, otherwise than under the pro- 
visions of this Act, such landholder shall be deemed to have committed an 
offence of criminal trespass within the m e a n i ~ g  of the Indian Penal Code. 

(3) Where a person is convicted of such offence and i t  appears to the court 
convicting him that the tenant or the landholder has, by reason of onythiug 
done in the course of the commission o f  the offence, been dispossessed of any 
land, the court shall crder such tenant or landholder to be reinstated in such 
land, . 

114. Compensation, how realisable.-Any compensation awarded uuder this 
Chapter shall be recovered as arrears of revenue and paid to the person entitled. 

CHAPTER XI 
GRAKTS 

115, Exemption of mu&jar--The provisions of this Chapter shall uat 
apply to c rnuaj,dar. 

116. Interpretation.-(1) h rent-free grant means a grant by 3 landlord of 
c e t  right to h ~ l d  land rent-free with or without considcration. 

(2) A gran'; of l a id  at  a favourable rate of rent ineans a grant held at a 
rent which, a t  the time when such grant was made, was below the rent  
generally p a ~ r b k  by a tenant-at-will for land of the same class in tht, neigh- 
bourhood. 

(3) A village service grant means a grant made rent-free or a t  a favour- 
able rate of rent on condition of rendering any service to the village community. 

117. Grant which cannot be resumed.-(1) No claim shall be entertained for 
the resumption of a g r a n t  

( a )  in khalsa area, if such grant has been held from a date prior to 
1818; or 

(b) in any other part of the State, if such grant. has been held from 
a date p r i ~ r  to  1874; or 

(c) which is hereditary and mas made o ~ t  of personal regard for the 
grantee or i n  lieu of his past services and loyalty to the grantor and his 
family ; or 

<s (d) ~ h i c h  is held unconditionally; or 
( e )  which is not resumable under the terms of the grant; or 
(f' to a charitable insfitution or for thc maintenance of a sacred building 

so long as sudh-'institution or building exists. 
(2 )  A'holder of a grant to which clausa (a), (b), (c), (a) or (ej  of sub-section 

(1) applies and who has continuously been in possesshn thercof for twenty- 
6ve years immediately befora the commencement of this Act, ;nay, on an appli- 
caljion made within one year of such commencement and on payment of 
compensation adjudged uuder sub-section (3), be declarad a biswuJo,r of such 
grant and shall, u!t such ilec!lrlaraLiun, be liable tdt)'pay gueh reventie a3 Wav t o  
fixed thereon. 



(4)' On a declaration 'being made under, sub-se~tioii,'(8): the sub-tenant, if 
I any; of such grant 'shall become a hereditary 'tenant thereof. 

(5) When land revenue is fixed on a grant in respect of wliich a declaration 
is made, the proprietor of such grant shall as prescribed be entitled to claim - 
reduction in the revenue ~ayable  by him by an amount equal to the arnolint of 
revenue fixed under sub-section (2) .  

118, Grounds on which certain grants may be 'resumed.-Subject to the p ~ o -  
visions of .section 117, er landlord may apply for the resumption of- a grant-- 

(i) in case of a grant held for the performance of religious service, oq, 
tlie ground-- 

(a) that the object for which the grant was made has cease&,'kb 
exist; . . ,or . . . . 

. ,  , .  

(b) tha t  the grantee has died, ;les;ving no- heir entitled to sfico6eecf- 
him under the law applicable, , .  to the ~ deceased ; or 

, :;,, , 
(c )  that the granteehai,aesged ' .  . t,o render the service which ha IN 

bound to render; 
I :, : 

(ii) in case of a grant for the of 'secular .service, on - the  
groun4 that the landlord no longer requires duch service o r ,  the grantee 
has ceased to render -such .ser+ice'; 

(iti) in case of a vilIage service grant, on the ground that the grantee j 
has ceased to render the service; -4 

(iv) in  case of :I grant held for the life-time of the pant-ee or for a i 
term, on the ground that the grantee has died or the term has expired, as 2 
the case may be; 1 

, . 
(v) in case t h e  grant. is held at the pleosu~e of the grantor, o n  t he  

ground that  it is'so 'held; 
. . , .  

(vi) in case of a grant. to which the provisions of clause (0.. of seotion 
117 apply, on the ground that the institution or the ljuiIding has ceased t o  

, . . . >  

exist. 

119. How to deal with resumable grant.-If t h e  trial courj , . finds n, 
bquiry; that the grjat'isreshmable under sehtion 118, it., shall- 

(Z) in a case to,  which the prpvi~ioi~s of sub-clause (a) or, (b);of clause 
(Q,,oC ++se '(ii), (iti), (v) or. (vo of section 118 apply, declare. the. person in 
pos$ession-: 

(a) a hereditary tenant if,, on the date of the ~ppljcation for 
resumption, such person has been in continuous occupation of suoh 
grant for twelve yearb or 'more; or 

( b )  as holding without title, if the period of his occupation on auch 
data is less than twelve years, and order his ejectment Bars suoh 
p a n t ;  and 

I 

(ii) in a. case to which the provisions df sub-clause (o) of clause 
('0 or clause (iii). qf sec t io~  118 apply, order the ejectmen# of the grantee 
and appoint R suitable silccessny in-office with or without the consenb of the 
bodlord, as. t+q c o p $  P e g w  fitt 



d claim corn 

(ie) claim- reinstatement in his holding, if wrongfully disposs~ssed; . . .  and 
(v) eject a persbil taking or retaining possession of his Itlnc? in can-- 

travention of the provisibns of this Act and claim d a m a g e s -  
~ n d  the respective provisioiis of the Act relating 1.0 such matters shall, mzltatig, 
mjita?zdis, apply to him as they apply to a hereditary tenant. 

(2) The provisions of Parts I1 and III of Chapter VIII  and of section 62 
and sections 108 to 110 and sections 164 to 168 shall, m u t a t i s  mu tand i s .  apply 
to a grantee at a favourable rate of rent as they apply to a hereditary tenant. 

(3) The p-mvisions of sections 88, 89 and 111 and of Ch~pte"rs XTV arid XV, 9~ 
far as they are applicable, shall apply to a grantee as they apply to' a here-- 
ditcry tenant. 

( d )  The amount of a decree for arrears of rent passed against n grantee at - 
a favourable rate of rent, if not satisfied within four monbhs of the date OR 
which such decree becomes final, shall, on an application to the tahrildar, bti 
recovered under sections 88 and 89 as if it were a sum due ou account of sayar 
and paid to the person entitled. 

I 
I 121. Grants, how far transferable.--(1) Except as otherwise provided in sub- 
: section (2)) no grantee shall transfer by sale, mortgage, gift or otherwise his. 

interest ir: a grant which is liable to  resuniption under the provisions of this Act. 

i (2) No grantee shall let the wholo or any portion of his holding for a term 
' exceeding three years, or within three years of ally portion of such holding 

being held by a sub-tenant. 
6 

1 122. Void transactions.-A transaction by which a grantee transfers or lets 
' his holding or a portion thereof in contravention of the provisions of section 121 3 
.j shall be void. 
it. 
g; 123. Power to hear cases of grantees.-An application under section 117, 318 

or 120, &all be ent&.tained, heard and decided by the sub-divisional officer wha 
shall; submit the re,c.ord of the case fw confirmation of the order or the decri$ ' .  

. . Z qs pabsed by him 'to the co!lect~r. . . 

W 
4 2 PREPARATION OF RECORD-OF-RIGHTS AND DETERMINATION AND MODIFIGATIOS OP 

t RENT AND RENT-RATES 
k j  1d4. Applic%ility of Patt' 111.-No notification under sub-section (3) of " 

section 1 shall be made in respect of Part 111 of this ahapter, unless, in the, 
area to which such part is applied, rent-rates have been determined and the 
record-of-rights has  been framed in accordance with the proyisions of thie 
Chapter : 

Provided that if the Chief Commissioner is satisfied that in such area the 
rent-rates determined in the year of Bettlcment an4 the record-of-rig1it8s framed 
in 9uoh year nnd mdntained sine2 are reliable, he may accept firlah rezt r ~ t e s ,  
with or without modification, and such record-of-righh, as framed and detor. 
h n e d  in accordance with the provisions of this Chapter. a: g 

t~! 
:?ART: : I,--~rspar+tton (ziz.d 2 . ,  maintenenoi . , ~ . ,  .. . . >  ... ., of. . maps . .  . . . ,  . hnd' . . , ;  qoords 

&$ 125. Power to fern! and. ~ & ~ ~ ~ i ~ , ~ , ~ ~ ~ l ~ s ~ . - ~ - h ~  : ~ .  c911,e.:tor; msy, d:b p . #;.-! :, .:; ?.,> -c.7 f..76;/,. .p,c!I;t,s5.. :,'- ,. -. le pi.;~~cw saactlon of' thti.' ~ h d f  ~$minissloner. th;, pr9.ko.t. *a. S C I ~  3% , 8 

$$ g 
,,y 



no such divisi 

126. Appointment of w t ~ a r c ~ . - T h e  collector slyall appoint a patwari to 
each circle for preparing and maintaining the record-of-rights and regkters L' 

specified in this Act and for performii~g such other duties as the Chief Corn- 
missioner may prescribe. 

127. A.ppintment of girdamars.-'Phe collector shall appoint one or more 
>\ 

girdawars in each tahsil for the proper supervision, maintenance and correc- 'i 
&tion of the annual registers and records, and for such other duties as the Chief 
%cmmissioner may prescribe. 

188, Cadre and pay of g i rduwars  a d  patwaris.-The Chief Corn nissioner 
may fix the cadre, grades and pay of girdawars and patwaris and other staff 
required for the preparation and maintenance of the record-of-rights. 

189. G~riiawars and pa twar i s  to be public servants.-Every girdawar and 
patwan' shall be deemed to be a ptlhli~: servant within the meaning of the Indian &* 
'Penal Code (Act XLV of 1860). >$ 8 

, ' & &  
'130. Maintenance of maps and fie1dtmoks.-The collector shall' maintain a .$h, 

map and a fieldbook of each village in the State and shall cause annually, or a t  3 such longer intervals as map be prescribed, to be recorded therein a l l  changes $$ 
in the boundaries of each village, mahal or field, and shall correct any error . <!q 
-in such map or fieldbook. >,& 

.>* '2% 
?& 

131. Obligation of owners as to boundary marks.-(1) Every landlord of a $ 
village, mahal a- field is bound to maintain and keep in repair the permanent $ 
boundary marks and the collector may at any time order such landlord- 4 

:?' 

(a) to  erect proper boundary marks on such village, mahal or field; ur 
4 
R 
%3 

(b) to repair or renew, in such form and with such material as he may 
order all such boundary marks. 

(-2) If such order is not complied with within thirty days from the corn- 
municatio,n thereof, or such longer period as the collector may allow, he shall 
cause such boundary marks to be erecled, repaired or renewed, and shail rpccver 
%he charges incurred from the landlord concerned as arrears of revenue. 

;3) Survey marks shall, as prescribed, be maintained and kept in repair by 
%he collector. 

132. Record-of-rights.-(1) There shall be a record-of-rights for each village, 
or if a mahal or other unit formed under section 125 consists of two or more 
villages or portions of vjlixges, the record mag be prepared for each such village 
s r  portion separately. 

- (2) The record-of-rights shall include t6he following documents - 
(i) a khewat which shall comprise- , 

(a) a register of all the proprietors in the village, including the 
proprietors of specific areas, and, in estates mentioned in the Secor~d 
Schedule, maintenance-holders ; and 

(b) a register of jayirdars and muafidars. 
(id a khatauni which shall be a register of persons cultivating or 

occupying land as tenants or otherwise; and 
(iiq a wajib:ul-ar~ which shall be a record of customs .obtaining in the 

i18tate .or tahy5/p&rt' tbereof. ' 
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: --Ex@unat~ont-Inrithisis section the, word.','propSietor'I qhali,imlude a person in 
posseision 6f proprietary rights under a mortgage *or lease. 

133. Contents of certain registers.-The registers specified in clauses (i) an& 
(iq 01 sub-section (2) of section 132 shall specify the nature m d  extent of t h e  
interest of each person recorded therein and shall be prepared in the prescribed, 
fcmn. 

134. Registers of revenuepayhg, revenue-assignd and revenue-free villages.--' 
The collector shall prepare and mainbin- 

(a) a register of all revenue-paying viliages, muhals, thoks or other units, 
specifying the revenue assessed on each and the person by, or through., 
whom itr is payable; and 

( b )  a registor of all revenue-free and revenue-assigned villages and 
areas, specifying the authority and conditions for axemption or assignmenty 

t as tbs case may be. 

155. The annual registex%-(1) The collector shall be responsible for main; 
hining the record-of-rights specified in clauses (i) and (ii) of ~ub-section (2) of 
section 182, arid, for that purpose, shall annually, or at  such longer intervals as 

f may be prescribed, cause to be prepared an amended set of such registers, and 

4 &he registers so prepared shall be called annual regishers* 
4 

'(2) The collec€or shall cause to be recorded in the a ~ u a l  r e g i i k  aU 
ehanges thab may take place as a result of succession or transfer or otherwise$ 
4 shali correct any error in such registers. 

(3) No entry in the wajib-ul-am shall be altered except as a result of inp 
quiry in any settlementr or record operations in the State. 

136. Obligation to furnish information necessary far compilation of cerbim 
remrdoi-rights.-(1) Every person, obtaining possession by mccession or trans- 
fer of any proprietary or other right which is required by this Act or any rule 
made thereunder to be recorded in any register prescribed by clause (i) or 
alauae ( i i)  of sub-section (2) of section 132, shall reporb such succession or 
kansfer to the prescribed authority. I f  such person is a minor or otherwise 
disqualified, $he guardian in charge of his property shall make such report. 

(8) Every such person, or, if he is a mlnor or otherwise disqualified, hip 
guardian, shall furnish, on the requisition of the patwari, gi~duwar or say other 
officer or employee of the revenue departmentr, engaged in compiling such 
register, sll information necessary for the correct compilation %hereof. 

(3) wa revenue court shall entertain any application under this Act by the  
person so succeeding or otherwise obtaining posset;sion, until suoh person, or, if 
he is a minor or otherwise disqualihd, his guardian, has made a reporb require& 
by this sectian. " Explanation,-In this section, the word "transfer" shall include a family 
sewementr. 

137. Decision of dlspultar.-All disputes affecting the entrim in the an~ua.1 
mgiete-.~ shall be decided in the following manner:- 

8 (9 those relating b entries to be made in the khewat, an the basis of 
possession or, if possession is doubtful, on the basis of summary inquiry 
into the question of title; 

(ii) those relating to class or tenure of any tenant, the rent payable by 
him or any other matter to be recorded in bhe khatauni, in accordance with 
bhe provisions of Wis Act and the kms of the lease, if any, so far as the3 
are consistent with such provisions; and 



the order pmsed by him ta the collec,hr. 
(2J uncontested c&s shall be dlspos& by tihe tcahsildar; 

(ii) to bord33dte, abgte, enhance ariid aetermine rents in hccordiince .y 
the provisions of Part I11 of fhis Chapter in any area t o  which sii;eE I? 

- . has Eeed applied. 



"am$,eopsiQ@ina thb reeb $cper&UF papble  b!$ Iyipan:$s~~& Bhe: aaane dm for l d  
of the sa.me class in the vicinity, and the rates so, wogked. eu6 gPiLUf be d e e d  
$0 , ,be .~ the qanotioned rates. , , , , . ! I  I ,  i 1 

145. Dur&ion of rent-rates.-When rent-rates arZ! t3etdM!ntd fbr & ~ $  
Oey shall not, unlak the O~rrfral Government otherwish dir6cthr be determiad 
again until a period of not less hhan twenty years has elapsed. 

Proasdum in determifi i~g cash rent-rates 

146. eircde and so8 clwBcati0n.-(1) If, any estate or group, of estrrtier m 
any other area for whioh rent-rate6 in money are to be ~etermined, has not beam 
&$ded inti0 assessment cirales, or, if olassification o$ the soil thereof has ao4 
bmn made, or if the Central @vernment orders a revisioli of the existing cir- 
eu soil clasfiification or both, the rent-rate officer shdl  make ciroles and class& 
the soils, and shall propose rent-rates for each class of soil in each cirole, 

: : (6 :If kuch esthti; gmup of erjtaiies. or area has,. prevtbusly been divide4 
i --w[il~&&t;i cirbleg;,, the. gefi&-&& 6ffiGbr. shall pyop(jee .gepg*Ef& pg&$ fsp h)&& i!. 

aircle, a ~ i i  for each separate class of soil previously derntirm@id: therein, uiil&#A, F the circles or the classification of s&, 
.. . . . 

-/ , f! . ; :  , ' :. . . 

& 
.$: $! .&37C'.B&&$ 6s ~ & ) g  f@F mr@a$dry @~n~fit&-;..($): The ,pades: by 
F ,rent-rate f~~ b&y&d{&g tdnafi& shall be :.bage& cjfi n dehuifi~ a;ed. st.&& . 

-rfin,tsp-aid . .. by such; tenants, . .... , . . . . ., ' . .  

. . 
: ; fj3)?.1yj ptop6siJi8g , . ~ ~ ~ g .  i3:- jaceoi,dkok with gfib-sp$iofi. (f')., t;lie liint;&&, 
$&&&: ;s&ll :b8qg! ?&gar& tfb Jh& : pl;o+igidfiS df sectimg 63; .dfid$ 64. afid. ghell, b& 

'.,&&wfig '&Ji&. pNp&ga;lg, . take;. $j&; ~ ~ f i s i d a ~ ~ ~ i ~ ~  
- - 

(a) the value of the produce with a view to seeing t.hat the valua& 
of the holdings of hereditary tenants at the proposed rates does not exceed 
&&--fifth of seii3h f S h e  ; 

( b )  the prices of agricultural produce prevailin&! in the mdn madah 
oj?' tbs nei@ibou&ood ; 

(c )  the chsnges in the crops grown and in the amount of the p r o d m  

c (a) the rotation of crops and periods' of test which tenmi@ uau%&y 
f allow fo land; 

(e). $he average siae of koldings in tihe cirdle and methuds crf aaSZv& 
tion ; 

: . , . .  (!yj .& : ' , : , :,, : 
. . .  . . e result'$: bf ~lfopGcubi,qg. experiments -@,, the kct i1 @& fo? 

. rstks ark ptdpoged and i n  the diff@teht perts o f  tbe State gdnev&llg; 
. . . .  . 

(g) the level of bighori rates, if payable in any particular area in -wa- 
' peet af ceftnid crt3ps ; and 

(h)  such other matters as generally affect rents payable by tenants. 

1" * s  e ,  

0 8 @),$he rent-rate o&er shall also record for each village whether ehs mte~o 
propmed, by him are applicable without modifioation to the village as s wh& 8 or to a specified area or class of soil therein, and in case they require mod- & tion, the extent, of such modification; and, in their npplication to such v b P  
6&FH% fili tild&klq fjfg 'r&trdd shall bB deemdd to- bd madified acc~fdingly. 

' L I  . 1. , i 



'"2 148.- Brovisitsfi-gor. :nates% speeiai ch.kw.--~he re&-rate offi&p: iha1 p r o m s  
i&es for the'&m&utittion of- r ( .  

(a) rent paid by batai, or partly by batai and p d ~ l y  bly. bighord, intm 
I fixed monex rent; and 

(b) rent psid by batai into bighori a t  ourrent rates.. 

149. ~roced&e in publishimg and sanctioning rates.-(1) The rentt-rate 
&cer shall publish, in such manner as may be prescribed, the proposals an& 
arecords made by him under sections 147 and 148 and shall receive and consider 
h y  objection which may be made to him. 
ii 

( 2 )  When such objections, if any, have been considered and disposed of, the 
mmt-rate offiaer shall submit the proposals and records made by him after suob 
modifiqation, 3 my, as he may deem fit, to the Chief Commissioner. 

(3)'On receipt of the proposals, the Chief Commissioner may dieob further 
kqui ry  into m y  of the matters contained therein and shall, if satisfied tha& 
egch proposals have been rightly framed, submit them to the Central Govern* 
ment for acceptance. 

(4)   he Central Government shall either sanction the proposed circles, soil , 

dmsification,  rate^ and other matters recorded under section0 147 and 148, op 
m y ,  for reasons to be recorded, sanction them with such modification as iil 
&ems fit, and the rates so sanctioned shall be sanctioned rates. 

150. Civil suit relating to record-of-rights and certain other mattem 
-.-Subject to the provisions of seetion 139, no suit shall be brought in , 
~y civil oourt in respect of any matter concerning the entries in, or prepara- ' 

#ion of, a record-of-rights, the framing, publication, signing or attestation of , 
much record or  of any parti of ib, or the determination of rent-rates under the 
svovisions of this Chapter. 

i P~rrr m.-Commutation, abatement, enhancement, and determination of rsn8 
{; 

151. Commutation of rent from kind to cash.-(4) Where an occupanq, m 
exproprietary or a hereditary tenant has heretofore paid his rent by bighoti oft 

;&tai, or partly by bighori and partly by batai, he may apply for the cornmufa- 
,Qian of suoh rent tb a, fixed money rent: 

I'rovided that in an area where rents are paid by bigkori for some cropo 
mid by batai for others, the tenant may elect to have that portion of the renk 
which is payable by batai alone commuted into bighori on the basis of stmction- 
d rates appropriate to him, and in such case the court uhall commute thaOl 
portion which is payable by batai by fixing a rate of rent per bigha for batat% 
m p s  &own on the holding. 

152. ~ m m u b t i s a  of rent from cash to kind.-Where the rent of an oocu- 
pancy, an exproprietary or a hereditary tenanti has been commuted under 
mt ion  151, h e  may, subject to the provisions of clause (ii) of seation ' 
t61, apply thae the rent of such holdlng be deolared as payable by batai inil 
pzcordance with the provisions of sections 63 and 64, or, if before commutatio~~ 
,% was,payable, partly by bighori and partly by batai, in the manner i t  was pay- 
+le before such commutation, and the oourt shall make such declaration. , / 

153. Groan& of abatement of flxed money mt.-The fixed money rent' or- 
'+he bighon', determined under section 151, of an ocoupanoy, an expropriefw 
'ni. a, h'ereditaxy tenant shall be liable to abatement on one or more of the follow- 
B g  grounds :- 

/* ' 

,(a) tha t  the rent payable by the h n m t  is substantially greater &ant 
the red mloulated at the smotioned rates appropriate fo him; or 



G+Y>;; ; * db,) th& .$he produgtivq, powpr , ~ f  f, thg- lq.ndA..bqiId the tenant b 
.. ,depr~aped Iby~ gn3 cwpe bsyond .the, control of $he $enaqh,during the q w e n c y  

,of the pre~ent rent; or- . I . I  , . , . k t  , .,. ; 

(c) in case of fixed money rent;' the3 the area'of, h h  holding has beem 
ecreased by diluvion, or by the taking up of land* far a publio purpoea, 

or for a work of $ubBo utility. 

' , 154. Grounq of .enlnandement of flxed money rent.-The ,fixed money r e d  
&)$he bighori, determined under section 151, of an ocqupancy, an e x p q  
prie_tary or a hereditary tenant, shall be liable to enhancement on one or mow 
of the following grounds:- 

(a) th'at the rent payable by the tenant is substantially less than .* " ~enC calculated at the sanctioned rates appropriate to him; or 
(b)  that the productive power of the land held by' the tenant has 

increased by an improvement effected by, or at  the expense of, the lsDb 
holder, other than a work in respect of which irrigation dues are payabb 
wider section 87 or which is carried out under the scheme sanctior~ed &. 
&he Central Government under section 5 of the Delhi and Ajmer-Merwam 
Land Development Act, 1948 (LXVI of 1948); or 

(c) in case of fixed money rent, that the area of the holding has b a a  
< bincreased by alluvion. 

5, 
155. Order for determination, commutation m variation of rent, when B 

2 me eflect.-Except as otherwise provided in sub-section (3) of section 168, 
3 every order for abatement, enhancement, corrmlvutution or determination d 
g 
-? -6 shall take effect from the can~mencement of the agricultural year, n& 
F 8 following the date of such order. 

8 156. Joinder of parties in cases relating to variation d rent.--(I) Bn appP 
eation for commutation, abatement or enhancement of rent may be made 

4 against, or by, any number of tenants collectively : 
P Provided that all such tenants are tenants of the same ls,ndholder, and aB 6 %he holdings in respect of which the application is made are situated in tkw 
$ asme village. 

3 66 (2)  N N ~  order shaU be passed in any such proceeding affmeing %he inter* 
$ of any person, unless the court is satisfied that he has had aa opportunity d 
2 *r being heard. 

3 (3) The order shall specify the extent to which each of the holdings is a f f d  
ed thereby. 

8 
8 15% Determinatton OS rent on partial ejectment.--V&en e t e n e ~ t  is s j e o u  

under an order of a court from a part ~ a l y  of his holdir~g which is assessed b 
Bxed money rent, or being entitled to surrender a part of such holding legnth 
surrenders such part, either he or his landholder may apply for t'rx ileterminatiois 
of $he lent of the remainder. 

158. Rent, how calculated for ceammatatfon, varb&im 'or d e % e d n a m e  
-8ubjeob to the provisions of sections 160 and 103, when rend is to be de- 
m5ned or commuted into fixed money rent, or the fixed money renC or tb 
6ighori determined under section 151 is to be abated or enhanced, the c o d  

i shall ,cslcu!a.te the rent- 
f 
$: 

(a)  in the case of hereditary tenants, in accordance with the nta, 
f ae;anotioned for hereditary tenants ; and i 

a (b )  in case of occupancy and exproprietary tenants, in aceordanae ' bates which &all conform to the scale prescribed for such tenants in pBBPl 
&ion tb %ereditary tenants und'er the provisions of sections 63 and ME. ', 

' >  



*h:dde@ *Bat, for -specikl">~ea~lqis 4~ be reco~ded~, thhB w6W iq&y &@dify tihe 
~ t I o h e d : ~ ~ ~ & e ~  .r&ppUor&i$e 46 ?an> @&ieul*, sess;  and^ i$ 1sb.ll mo'dffg. such 

if iB finds that, as a result of their application, the as& 8ipdve$,aB Qn*com- 
m&@binn. Fsla@te.mmh, ,e l i !bwoa~e~t  ,oy Reteml~at iw,  4 t s ,~  sase .may be, 
b.mh~48ntiAlr di@mnt ,thg momg vdue ~f &be w& !p+jsMe by $ h ~  Bame 

of tenants under the provisions of sec t i~m 83 @M w., 
" 159. Ye- d ~ ~ a u k ~ t & ~ ~ ~  in 8eW8na.~For $he p q o s e e  ofi 
ssakions 163, 154 and 158 a difference of ten 3ep oent. or more shall bs deem& 
ti be substantial. 

... BiMQ Q! vi)r,bt&q of rent! IQ c-8Ftah c~m$,.-(l) I n  ~ $ y  groqssdi.nga for 
abatement of fixed <wp,ney :x.ent 0.n th grollqd tb,a,t the itrep :Q$ $he Sr~ldgg has  
&pxwed by diluvi~n 'g? by tbe takbg up of lwd ~QW,  pchlio purpose or far 
e, a ~ r k  Clf pvblig utjity,, or under the prov4ions of sec$iop 37, pr fqr enhgnm- 
smt .on $.he .r~uad $h t  ttks ares of $be hd&r!g has inngeas0.d l ~ y  @U~vion, lf .&he a w ~ 4  &a '' shahs or e&@nce the re.n$ ~ i t b  reSa~eg~e to thg qxisti~g rent?+ 
.d .$b d n ~ w s e  ~r ,iwrew~se , i ~  khq area o£ the holding.. . ; 

(2) any proceedings for enhancement of fixed money rent or tho bigh.0~ 
&kwwed ~urrder .saotios: 15l.,gn $.he gr~un4 tbgt &@. pr~d~g t iye  $ever of @* 
MIding has inereatred by an improvement effected by, . o ~  ,@t the p q q y w  o& 
@ie' la_adholder or for abatement of rent on the ground . that such power b 
bbcreased by any cause beyond the control of the tena.nt, the court- shall en- 
: h c e  or @bate $he rent .with reference d~ the exisbing rent ,&nil the ine1:ea~::a 
.b'csease .. . . of the pro duo ti^^ power. 
. .  . . . 

(3) In an application for the determination of the fixgg qqne r ~ n b  of Q- h pdion  of a holding under section 157, the courk shall determine t e rent with 
Wepeaae to the rent payable bdom gjectment or surrender pnd $he bes sf .me&- 
&& to such ejectment .or sumender. 

461. Period for which rent i3 not Ii8b.le to modiflcati0n.-Save as provide&. 
k section 163, when the renb of an occupancy, an exproprietary or a hereditary 
j9enant has been commuted, abated or enhanoed in, accordanae with $he 
pvisions of this Act, I t  shall not be liable to be commuted, abated or e n h a n d  
dsw 

(9 in case of abatlernent or enhancement of rent-- 

(@) the revenue payable by the landlord has been revised; or 

( b )  there has occurred a decrease or increase in the pro$uptiy& 
, power or the area of the land held by the tenant, as provides h 

clauses ( b )  and ( c )  of sections 153 and 154; or 
(c) the sanctioned rates have besn 31tlt'9.r9d; rrnd 

(ii) in case of cqmmutation of rent, a period of three years, or suc8hi 
longer period as may have been extended under section 83, has elapse& 

, :~i:gla~o t b  :dic4 of the Zss# cnrr;l~pt~1.ti~,sr? or,der.. 
162, Applio,ati~ns for variatofl oi rent, By .wD~rn to be .e~M#t,@ed;..+J) f&w: 

aa provided in sub-sections $2) and (33, %ll appli~abions for pomwntatiop, ab@@- 
men$, enha.ncemeng or .determination of renf shall be ,made f ~ ,  an& hea& 
decided by, the  sub-divisional officer who shall submit ths r e ~ ~ ~ d .  of the ( t ~ , e .  
&r ~onfirmasioe 4 the order passed by him tr, tka c9lleci;~r. 

(2) When an$ area is under rent-rate ~per%tiona, .QZ .wbe~!  ~enf-rges have 
detey~pfped uncier. hbis Acf for fin C I ~  9c .o~  tea w$ex ;trh proviso to- B ~ % 1 o n  1.24. arrd a u ~ b  ?F; :phae,$ 4n,.er ~ , W r d  4~4% I .WPS, ..ff'8~9h 8.ppliq.etione 

d t i i : g  $9 s w t  gr.~.@ B ~ B M  l e a  in fib ~ w - 6  $F rss$t~~ah P@O& QJ- @he 
==rd 'officer, rag the case may be. 



(8) X.f $udh a p p k e b i  aie:beard~ad, de&M bp 'the .r&crate ,ofher QE the 
record oflicer, the record &.&he wwe shall sbhraiqd .far *ha h o e a h i n n  -srf 
#JF pans4 !y WP h Chief C o w i s s b w r .  

GWWB m 
EXTBAOBDINAEY AND EMERGENCY PROVISIOIYS 

A&&. D e y M ~ n  a9 reat md rmenue ;in tg smergmcy.-(P') Notidthetpsding 
bilybhing ip t4is Bet or in any other law iZor .the time being in forw, &when. &hi3 
.Dsat@ O u ~ m n t  is satishd $hat an emergemy has misen in any mea, 44 
may appoint to such area an officer of the grade of an assistanb oommissioner 
WP i ~ ~ s t !  k i a  vitb 4 1  or q y  of $be follgwi~g RPWC)P;- 

[a) the Bqwers rof a xent-r&e offiper %q(! b raco~d gffi~erj 
(b) if sanctioned rahs have not been deterpined or have nob been 

nmepted under the proviso to secttion 124 for suoh azee, powers to wm- 
mute, abate, enhance or determine rents summarily otherwise than in 
acmrdanze with such rates; and 

(o) powers to repiee reveque assesged on qny es$thte, mahal, village or 
thok in which rent8 have been oommuted, @bated, enhanced or determined 
under this Chapter. 

9 (2) If, as a rgsulb of any order passed by the o6cer gppointed under sub. i e t i o n  (I), the assets of gny estqte or area are increas'ed or decreased, s q ~ b  4 a c e r  shall increase or decrease, as the case may be, the revenue of sqqh esta$gl 
w e ,  nzahal or thok in the proportion which such increqsed or deweased ass& 

[ bear to the assets before such iqcreaae or decrease. 
>$ (3) Every order passed by such officer in exercise af the powers oonferred 

gn him under sub-section (1) shall be submitted for confirmation ta the a~llector 1 qr such other oficer as the Chief Commissioner may, by order, specify and 
shall take effect from such date as the officer passing it qr the  onf firming ccourd 

9 may direct. 3 
1%. Remission or fluspension d rent ia. ~griculturatl calamities.-(1) On 

Wouncence of an agricultural calamity, affecting the crops of any village or 
$ area, the Central Government or any authority empowered by it in this behalf, 

4 may remit or suspend for any period the whole or any portion of the rent pagabla 
by a tenant in respect of any holding affected by such cnlsmity. 

3 (2) When the Central Goyerpment or such authority retqits or suspends renf, 
Ilt; shsll remit or suspend for a like period the whole or portion of the reveqqe 

3 ~ s e s s e d  on such village or area. 
3 
B 165. Bar to collection of rent remitted or suspended.-No landholder shaU 

wllect, under the provisions of this Act or otherwise, any rent the payment of 
which has been remitted or, during the period of suspension, any rent t h e  

& payment of whioh has been suspended under section 164. 

166. Period of suspension to be excluded in computing period of D i ta t ion .9  
When the payment of rent has been suspended in accordance with the provi- 
oions of seotion 164, the period during which the suspension continues shall be 
excluded in computing the period of limitation under this Act for the recovery 
ot such ~ e n t .  

167. Remission for calamity by court decreeing claim fm arrears.-(1) If i$ 
slppests to a court passing a decree for arrears of rent that the area of the holding 
vas so decreased by diluvion or otherwise, or that the produce thereof wa.8 sg 
diminished by drought, hail, pests, deposit of sand or other like calamity during 
bb period for which the arrears are claimed, or &hat the full amount of renil 
pw&le by +be tenaqt for thajj period cannot bs equitably decreed, i t  may, 
qfiih tirl~eti~n of &he pnllfifijw, allnw nloh rflmi~sinn frnm the rent pnydab 
bg &hg tenant ~ Q T  +&t .t~fiod ,as St d ~ e ~ a  fi4. 
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% ; (2) The court allowing such' ierciissio& shall~suljmitl thet recprd df:%the .case for 
 atio ion of the order passed by: it to the wllector: % , I  a I '  

(3) No remission made under this section shah be debdeaatd uaky the ;en* 
payable by the tenant otherwise than for the period in respect of whieh euch 
m i s s i o n  was made. 

(4) When remission of rent is granted in accordance with the provisions of 
$his section, the collector r hell, on the application of the landlord, grant a re- 
mission of revenue in proportion to the rent remitted for the corresponding are8 4% 
belonging to the same landlord. $3 

tLS 

168. Jurisdfction of certain courts exclluded in cases of remission and sue- 
pnsiozl of rent or revenue.-Except as provided in this Act, an order for $ 
:reviaion, remiseion or suepension of rent or revenue passed under this Chapter 1 

-shall nob be called in question in any court. 
r 

CHBPTER XIV 

169, Cases cognizable by revenue courts.-A case which is 9ognizeble 
'by a revenue court unher this Act sh'all be heard and decided by such court, 
end no court other than a remnue court shall, except ae provided in this As*, 
hear or decide any such case, or any suit or application based on a cause of 
action in respect: of which relief! could be obtained in a revenue conrt. 

li;zpla~aation.--If &he cause of action is one in respect of which relief m f g h ~  
be granted by the revenue courb, i t  is immaterial that the relief asked for from 
Ehe civil court is different from, greater than, or additional to, thae which the 
revenue court could have panted. 

1'74). Procedure of revenue courts.--The Chief Commissiorier may frame rule8 
for reg~llating the procedure of revenue courts and may, in doing so, extend 
or apply a r g  provisions of the Code of Civil Procedure, 1908 ('6-T of 1908), with 
or without modification : 

Provided that until such rules %re framed and, subject to them when framed, 
%he provisions of the Code of Civil Procedure, 1908 (Act V of 1908), shall, 
except when they are inconsistent with anything in this Act, or relate to speeiscI 

' ~ u i t s  or proceedings outside the scope of this Act, apply, in so far as they are 
applicable,, to proceedings under this Act. 

3.71. Application of Indian Limitation Act, 1908 (IX of 1908).-Sections 4,,B 
, and 12, sub-section (2) of section 14 and sub-sections (1 )  and (k?) of section 17 
of the Indian Limitation Act, 1008 (IX of 1908), shall apply, ?nutatis mutandie ,  
$o applications and other proceedings under this Act. 

172. Limitation in cases under this Act.-Except as provided in section 171, 
. ano application under this Act shall, if the period for filing it is specified therein, 
Wse filed after the expiry of such period. 

173. Payment sf court-fees under this Act.-(1) No court-fee shall be pay- 
able when t h e  first application is filed by a party ko any proceeding under this 
:&lot. 

, (2)  Any second or subsequent spptication made in the course of the snms 
proceeding shall bear a court-fee stamp of four annas only: 

Prtxided t h t  when, under this Act, any sum is collected by a revenue courb 
.as arrears of rewnue or as sayar on behalf of an applicant or a party to a pro- 
"meding, or when the amount of sc decree is paid into court under seetion' 
~suoh court shall. notwithstanding anything in this A&, before making p a y m a  
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- b,*tbe6gsmc~r, mt3itlee&,;.~dedup@ smea &nab a "half2:perb ceng.*;of* : the ~mounh~ so 
ceoll&hd or paid* iato courtj, as court-fee a d  pagisthe.bdance to such person: " 

Provided further that if in any case, after issues have been framed and lrry 
egyiqence has been recorded, the first apglication. 4s dislqissed or withdrawn, 
-&he trial courb'or tlie confirming court:*as the ease may be, shall assess the. 
amount of the court-fee which, but for the provisions of sub-sections (1) and 
# ) ,  the applicant would have been liable to pay under the Court-Fees A d ,  
*I870 (VI of 1870), as applied to  the State, deduct the mount ,  if any, paid 
*ae court-fee under sub-section (2) and recover 'the balance as arreare of revenue. 

Subo~dination of c o u ~ t s  

174. Subordination of courts.-(1) All revenue courts in the $kt0 shall 
%e subordinate to the Chief Commissioner. 

(2) All revenue courts specified in s~b-clauseu (iu) to (7~ir'i) of olause (3.5) oi 
-~eotion 4 shall be subordinate to the collector, and the revenue courts specified 

i 
4n sub-clauses (vi) to (uiiz? of the said clause shall be subordinate to the gub- 

t , divisioaal officer of the area within which they exercise jurisdiction. 
I 

5 '  , (3) An assistant record officer shall be subordinate to thc rooord oecer. .  

1 Powers of courts and place8 for holding courts 
' 

175. Place of sitting of revenue courts.--(1) A revenue court mentioned h 
sub-elaubc (a), (ii) or (iii) of clause (35) of section 4 and, sgbject to the orders af 
the collector, a revenue court mentioned in sub-clause (v) of the said clause may 

1 & $ear and dispose of cases a t  any place within the State., 

f (2) A sub-divisional a c e r  may hold his oourti at any place within his rub, 

B --klivision or, with the sanction of the oollector, in any other part of the Skate;, 

4 (3) A tahsildar OY a naib-tahsildar may hold his courb at a q  place within 
4 hie tachsil. :*' 
$ d 
L$ 

(4) A revenue court, mentioned in clause (a)  or (b )  of section 180, mag: 
.-&it in any pa.rt of the State specified by the collector. 8 ,  

9 
4 176. Chief ,Commissimr9s power to confer powe?s.-The Chief Corn& 
g 

i i  -.sioner may,  by notification in the Official Gazette, confer on an assista,nt corn- 
i missioner or s sub-divisional officer all or any of the powers of a 'collector under 
t 
3 -%his Act to be exercised in respect of such cases or class of cases or such' other 

matters as may be specified in such notification. B 
177. Oollectsr's power to place assistant commissioner !n charge sf smub 

"; - @vision.-(I) Tho collector rnay pIace any assistant comlnissioner in aharge d 
la sub-division and may remove him therefrom. 

, . (2) The assistant commissioner so placed in charge  hall be ~a l l ed  ri  sub- 
divisional officer and shall, subject to the control of the collector, exercise all 

.&he powers conferred, and discharge all the duties imposed, upon the s u b  
divisional officer by this Act, or any rules made thereunder. 

178. Colllector9s powers to autplorise certain courts to entertain md dispam 
s l d  applications.-The collector may, by order in writing, empower- 

(a)  a n  assistant commissioner to entertain and decide applications, md 
to receive and dispose of cases submitted for confirmation of a decree or a n  

1 order passed by a, taheildar, which a sub-divisional officer is empowered 
6 under this Act to entertain, decide, receive or dispose of; and 
6 !! (b)  a naib-tahsildar of not less than three years standing, to entertain 

1 and dispose of such applications as a tahsildar is empowered under, thh 
k :: Aot to entertain and dispose of. 
f 
t 
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199. 3b~w*af *revenue equrts +to refer oases h a  imesti&stion and ~PO&-  
'by revenue ~3mrt may r ~ e f e ~  :any ease which it is empowered to dispose of C 
W ? ,  r e ~ s w  eswt -sllkos4irra@ it t g  hmptig~Bion qpc! ~ ~ p q ~ t ,  - 

- 

'$80. Powlers of QBiBf "ommi@ioner to create , i I jmXgt cqpgittep 
-tea-The Chief C~mmissi~ner may- 

(a) eneate WP banorawy {caurt and inaest it wi4h powers h hear a@ 
diepnse of oafiesl which a tahsi lda~ may hear and dispose of undar the p 
vieions of this AcCs 

(6) establish a punckgyqt in gaqy villsrgp .@r group of villages of the-. 
State, and invest such punchu;yat with powers to hear and dispose of case,-- , 

which a. tahsfldcar -,may hear and &ispose cif un;der the ~profiisione of &hi@.-.. 
Act, and to perform such other duties es rnay,be prescribed,; j 

(G) sanotion the creation of a sltamlat committee in sny village or - 
tcwn which has at least three hundred acres of stable land as shamZurk-- 
deh; and 

(Q define the jurisdiction of the courts crested or established mda~ - 
elause (a) or ( b )  of this section and provide for submission of the owes 
decided by thew for wnfirmation to courts specified by him: 

&owid,ed @a& no comb so created or e~tablished under nl.ltause (a)  or ( b )  
b w ~  ar deaide a case if such court or a member theawf is interesaed in %he xesW 
a# ~meh awe : 

Provided further that if, at  the co&mencement of this Act, there exists a,-- 
rbamlst camwittee in any village or town to ;which the pr.oviai~ns of clause (01 
wplg, the Chief Cammi.ssioner may recognine such cs~mmitt.ee as one creaM:r 
under this gection. 

Confirmation of orders 

,181. Decrec or order to be flnN ip certpg q @ g u ~ ~ & w 0 a ~ . 4 u b j e g t  fro 't&," 
' prpvisions of sections 185, 186 and 187, a decree or an order which is not re- 

quired. by this Act to be s~ibmitted to a confiming c o d  shall be final. 
. . 

1 $82. B~bmifSlon t~ aon9lping c?~~t.-When, under -$be pppiaioas af W 
a98, a revenue court is required to submit the record of a 9,ase $0 .a cpndrmiw -,. 

: court, it shall not comply with SU& ?.. pr,pviS:ioqs- 
(i) wlesg .any OX $be. parties to such ,ase has, within sevep dqzs 08'" 

@a desree o the ..order passed therein, m,ada 3s .appl-ip.ation bea&g +- .- 
court-fee s t m p  of the value ~f t p a  -pees apd ejgbt annaa t,o such .~evei?ue:~.+. 
court, requesting that the record be submitted for confirmation; or 

(ib) if such decree pr order is passed on the admission of a party to the*-- 
case, or in terms of a compromise; or is based on the aw,ard -of tan arbi- 
trator appointed by the parties; or 

(iii) if the parties to the case apply in writing that they accept the: .. 
decree or o~der  as h a t :  
Provided tha% if a~ny party challenges a decree or a n  order mentioned Pa.?. 

: @lt%uss (ii) on the ground that it does not conform to the compromise or th&ra. 
eward, or that it. goes beyond it, such court shall, on the application of SUO~. . ; .  / party, submit therecord .to the confirming court. 

383. Form of decree or order to be subdtteq for c~~l'pation.-(I) b .. 
or@r submitted for confirrna$ion shall contain a concise statement of the caeie, 
ifZIe poEnts for determ'ination. *he decision $hereon, and the rgasons for srac&k 
deobion. 



184. Praedur~ $or q@rmatiop.-When the record of 8 cape is t e p i ~ ~ d  b j 
n eonfirming oourt and 'the provT4ions df tihe section mder  whioh sueh .record 
!a .e&mitted do ,not specify the manner of aorufi~mation, lsueh shall- 
! :. , . . 

(9 call upon each of t h e  parties to file, if he 'wi~hes .@' kl.0 69, ..% .writtea 
, , . , & ~ k w n t  slettigg . fqrth?, , po.naise$y .and,. v.nder distiwct 4-md8, the ,@roun-ds 04 

objection to the decree or order, numbered consecntively wj$h$out tny .mgu- 
me?t or narrative ; 

[(ii) freat the wri,tten stahernent of tihe :psl?.Dy .agaks+ wbam hhe cdeoi- 
6 :.@iop lwas gken :by $he hrial c ~ u ~ t  as 5 m e m ~ r a ~ d ~ p z .  c+f :appeal, .-ad that 

presented by the other party as memorandum of cross-objection; aip,d: 

(iiii) after hearing the parties or such of them as appear before him, 
pass an order which a court of appeal may pass under the y~rovisions d 

B Order 41 of the Code of Civil Procedure, 9908 (V of 1908): 
Provided that no such wri+ten statement shall ba en+el.tained on be'balf of 

party who has noB applied for submission of tihe record under clause ji) ot 
motion 182, unless it bears a court-fee stamp of the value of rupees two a d  . 
mnas eight. 

Review 

U S t  & . @ Y ~ W  by .%.he Qbici O~mmi~&er..-Tbg Chief Commiesi~lrer m%s, .PP 
.:&a own moljio.~, .or on +he ~pplic.~$ion ~f a party, review ~ p y  .deq~ee .or o r . 4 ~ .  
passed -by him and may rescind, vary or ooptirm it. 

2 c 18q.. Review by other epurts.-Every other revenue court may review i b  
tud&ent, order or decree to correct clerical or arithmetical errors, or errors 

; arising therein from any accidental slip or omission: 

ProviBed that no application for review &all be enterkained- 1 
i: 
5 (a) after the record hcas been submitted k a confirming court; or 
1 (b )  if such application cannot be disposed of wi6bouC recording furthear 

i evidenoe. 

Revision 
i 

4 lsl. R ~ ~ Q P , - ( ~ ~  The Chief Cammis.sioaer .or, i~ -raagect of a ,&?re@ r 

j gyd9.r paesed by a bivil coop&, .the Judicial Commiesi,oner .may, on appliofi- 
.$p~ of ,@ party, call for the record of any case which is de~ided by a' Ppu& 
mbordipate to him and if such wbordipate court a~pew-g- . . 

(a) to have exercised a jurisdiction not vested in it by law, or 
I 

fb )  to have failed to  exercise a jurisdiction so vested, or 
(o) to have acted in the exercise of its jurisdi~$ipn ?Uegally .lor pith 

material i r r e g d a r i ~ ~ ,  
m@:y make ,sueti oxder as he thinks -fit. 
(8) An ilpplieatiop for nevision shdl bs wade withip t h e e  rpopthp of 4I.w 

~ . h . g  d n . ~ r d ~ r  OF g daprw pyght to be re~ised. 

i{ 
I Transfer of cusps 

188. Power to tsapsfer cap+-The collector mtjy, on the application of a 
I m, tiransfer a q  ~ppIiqa5ion pending before ,a subordinate revenue courti or 
i c owe submithed t o  such court for &firmation of a decree or an o d e r  
1 much court to any other court of competent jurisdiction: 



(c) withdraw from any court subordinate to him any caseother than 
': ::a ckse which is submitted to such court for confirmation, and try'suah oase 
; - ' himself -or transfer itr to any other subordinate court of competent j u r i sh -  

tion : 
:.- Provide& thab if the collector himself hears and decides any case, withdrawn 

&under clause (c.) he shall submit the record for confirmation of the ord'er passed 
!by him in such case to tho Chief Commissioner. 

190. Sub-divisional officer's power to transfer casers.-A sub-divisional 
~(oflloer may. with the previous sanction of the collector, transfer m y  case , q 

. $lass of cases pending before him to ally assistant commjssioner competed 
:bo by such ease or olass of asses. 

191. Power? oi zecord oEBcar to Zxanafer and wiehdlretw cases.-A record offioer 
may transfer any aase or olass of eases pending before him to any a~sistantr 
.=cord officer, and may. withdraw any case or class of cases from an assist& 
.record officer and try such case or olass of cases himself or transfer the same 4;0 
any other assistant record officer: 

, Provided thslt if the record oEcer himself tries any case so withdrawn, bra 
L~shall submit the record for confirmation of the order passed by him in su* 
case to the Chief Clcmmissioner. 

192. '11.ansfer of cams by the district judge.-A district judge may, with the 
previous sanction of the Jndicial Commissioner, transfer any case submitted 
t o  him for confirmation of an order or a decree to an additional districQ 
.judge cr to a subordinate judge, and such additional district judge or eubordinate 
judge shall dispose of such case as if he had the powers of a district. judge pnder 
-this Act. 

Question of proprietary right in revenue c o u ~ t  

193. Dispute as regards omerahip of land.-(1) If, in connection with any 
action taken by a landlord under clmiuse (iii) of section 9, a dispute arjsee 
'betwoe11 hirn and any other person who claims to have :i proprietnry interesB h 
%he land in respect of which such action is taken, either party may apply to the 
oollector for the decision of such dispute. 

(2) On the  receipt of such application, the collector shall follow the pro- 
oedwe specified in section 38 and the provisions of that section shall, mutali8 
mutandis, apply to the case. 

(3) I f ,  in consequence of Bhe order passed by the collector, any loss res~die 
+o aa tenanb or to any other person having an interest in the land to which such 
order relates, the collector shalt, before submitting the record of the case to the 
oonfirming courb, award monetary compensation to such tenant or other person. 

(4 )  Any compensation awarded under this section shall be recovered am 
arrears of revenue and paid to the person entitled. 

194. Procedure when plea of proprietary right raised in revenue court,- 
@ Except as  otherwise provided in sections 38 and 193, if in any proceeding,; h at er than n procaeding under section 137, a question of proprietary right 5q 



Explaltaiion I.-A plea of proprietary right which is olearly lintenable an& 
Mended to oust, the jurisdiction of the revenue court shall not be deemed h 
raise a question of proprietaq right within the meaning of this section. 

Eqlanatiotr II.--A question e€ proprietary right 'does not include Ithe- 
question whether land is lchudkasht or niji jot. 

S, (2) The civil court, after reframing the issue, if necessary, shall deoide suck 
h u e  and return the record together with its finding thereon to the revenue 
eourt which submitted it. 

I 

(3) The revenue court shall then proceed to deoide the case, accepting 
such finding and shall, notwithstanding anything in this Act, submit; the record 
to the district judge for conOrmation of the order or the decree passed by it. :" 

Question of tenancy right in civil courts 
1 
7 195. Procedure when plea d tenancy raised in civil court.-(1) If in m y  " suit relating ti, agricultural land instituted in a civil court, any question regard- 
: b g  tenancy right arise8 and such question has not been previously determined- 

by a oourt of competent jurisdiction, the civil court shall frame an issue on- 
&he plea af tenancy and submit the record to hhhe sub-divisional officer for ' decision of that issue only. f 

3 Ezplunation.-A plea of tenancy which is clearly untenable and intendid. 
$ only to oust the jurisdiction of the civil court shall not be deemad to raise a plea. 

of tennnoy. 
1: (2) The sub-divisional officer, after reframing the issue, if necesssry, shall 
2 aeoide such issue and return the record together with his finding thereon to tke- 
; oivil our6  whioh submitted it. 
i 
4 (3) The civil court shall then proceed to decide the suit, aorepting the 
? drsding of the revenue oourti on the issue referred to it. 
a 
ii (4) The finding of the revenue court on such issue shall, for the purposes 

appeal, be deemed to be psrt of the finding of the dvil oourt. 
i[ Conflict of jurisdiction 
-t 
d 
d 
7 196. Reference to Judicial Commissioner.-~(l~ Where either a civil or a -  
; revenue court is in doubt whether i t  is competent, to try any case, the oourb 

may refer such case with a statement of the reasons therefor to the Judicial 
 missioner : - 

Provided thab if the court is a revenue cour6 subordinate. to the collector, no - 
mierence shall be made except, with the previous sanction of the collector. 

(2) On any such reference being made, the Judicial Commissioner may order- 
&he cour6 either to proceed with the case or transfer such case to such other- 
gourt as may be declared by him to be competent to try it. 

MISCELLANEOUS PROVISIONS 
197. PKIWim for injunction and appolntmm6 of receiver.-(I) If, in the- 

-@ of any proceeding under thia Act, it is proved by ~~ffidnvit or otherwise-- 
I (a) thab any property, tree or crop standing on the land to which suoh- 

proceeding relates is in danger of being wasted, damaged or alienated by. 
my p& tie 8wh prooeeding, or 



(b) that VELJ! aart to, ~ u c h  proceqding thredjeng, or intends, to remove 
or disp%e of t%q st$' d prd$er$;ji', $he dr ~r*b$ '@I Befeat &fie 'e'fidd of juMk, 

(Itb rdvi%sug d h r t  b & ~ .  whiah sky such. B&oaeed.ipe, is, ,pending nisy ; a 
hrnp0ra.q injunction and, if necessary, appoint a receiver. 

, + i  

: (2). &.ffg pemfi,, &g&inie.. '*&OM g.n . ihjuaabion has. heed. gr&nte& . . ~ ~ d ~ . '  sub. 
.&bct;i~fi (9) .'&,a;? o&p to. give esgh s ~ c u i f t ~  of: an;. mun+, :  ; detemibed: by; thb 
aou& to. db%~efig&teitb@~: p&Ptg ;h caa& the matter. in di~pute is? decided 
,@BinsC. sh.ab p e ~ s o n ~  mid the court: m@y withdraw hhe: injunction o n .  his deposit 

. . .  k g  R U C ~  security. . . . . . .  . 

. 1% dbes in whidi li~gb.1 p~a.ct&tia;nerg m y  appear.-A legal prdctiti'oner 
&all' be entitled to appear in any proceedirig on Behalf' of a p.arGy b 6 f b  
a revenue court under the provisions of this Act in the follo*ing c&?es on13 

iri no o?Ber+ 

(i], to file s @ritten statement., and to argue a case. before a confirming 
,wm, 

(ii) to prosecute and defend cases undk  Chapters IX and X and Part  
%I;I at Chapter XIJ, md 

(iii) ta hle an appliecition for revision under section 187 and to  ar@e 
%he case before the court hearing such application. 

199: p & & ~ g  tKh@ agy appeaf: b6fbre a j$v&alle ' -. &ufi,-A. P a f ~ ~ .  -t@, :fa 
proceeding or his nuthorised agent may appear, plea&! or  act beford a feV8Ztbe 
; &jw.:. . . . .  . x ,  . . . 

200. Oosts in revenue courts.-A revenue court may allow and appo&on 
+be costs of. any proceeding under this Acb in any manner it< thinks fiti, butr if 
.iti orders that  oosts, shall not follow the event, i t  shall record its reasons for, the 
order. 

. , . .  ;,: ' C  . . ;  . . ,  ,. ' , ,  . : 

(2) Unless exempt perbonaf appealiance..';n 'doui,t;' iiilder gulbilsisti;bfi 'ti) 
of section 133 of the Code of Civil Procedu~e.,. 1908 (Act V of 19003, a person SO 
eummoned shall appear p t t h e  time and place mentioned. in the s~.unmons in 

' ;p,e&soni,d*, if' ,.He. kilnirh6* sw\ &llb+&,, by HT.& .,,& ilth6fiE';e& ag$nt. . . . . . > :, . 
. . .  

. . . . .  . :  / :  . . . .  . . . . . . .  

I; . (31 ylb e : Pbrgbft &it8udiijg ifi obbd.?enCe Go, thei surrifnons shall & bound,: to 
.&ate the truth upon any matter respecting which he is exa.m.ind!:o?: ma&e$..:a 

, statement;! and to,  pwduae s w h  document and other ,thing relatin,g to any 
,matter which. ma3 b.e . within ... . his power or go~setss,io&a~, the court niaj %quire.< 

' i  . . , . .  . . .  > .  ' . . : . ' .  . : ,  . 

. : 20%. M@fl@~ &f! YBNi'e. 61. stm:iM&l@ 6p notice.-p) : A summons isg$e& by a 

. , .  
"' cWr& dctjhg hliiie? %his Aet. ~liall, Pf . practiic#ble., be sewed, (a).person@i13: :on 

the  person to who& it ?s .%d&fes9edi, e. fhiling. him on.: (h), his authorised, agenii 
.Dr ( c )  an adult male member of his family who is residirlg -4th him. 

. . . . .  
. . ' . ,  

L c2) I f  service cannot b e  so made, or if any person mentioned in sub-section 
(I) refuses to aczept $eftrik~, .t%e s ~ r h i a o r i d ~ ' i B a ~  be served by posting a copy 

$ .!. - there of^ s t  : the. usual. or.. Is& k!nown pla.~e qfli~.esi&pcgi,of :t3e:.person..to whom it is 
addressed, or, if. that person. does nofi reside in the t g h ~ i l ,  in ,whicfi' Puch courb is 

i - held, *. a.nd the. case to which. :.the; su.gmons relates his  '~efe!:ence tb 'Tad in $Bat; 
... i" .: .gsec6F .: tqsiT;;' kxe 'then, b;y ,gosi,inlS: +pdii"i tk;wy.;id &$y ' ~ f  ': iii:-gBdgfdB?;;././ tfig' ~ & & ' m ~ ~ &  .dri'&&@ ii; ..: : &rispMd6<1$ . . . . . . .  i i .  3 -. . .  . , place . . l ) j  . . ,. . : jn or 

. - 
... . . . . . . . . . . . .  .".: ,!?,, ~:>,,;.<:.:::~.,.~.: $:?!,:rr\ *.$ . .: ., , .: ,,..>< : .* [ j ; ?  



. @b9E, Qhe .r~mmohsi rel'atjerr. to  a case im tu-hieht p&qn~v h8ang. the same 
$nterest are so numerous that personal service on dl of them is noti rerag~nably , 

racticabla,, it* may,. if the court so *directs, be served by q,delivery of a copy 
- f l o ~  tti iclcFi bf +lid$& p&r&qis ' &s tEe oou$t a6%iaiiratdr iq. $%is ,behhIf and by 

@bhkrifh$;Gi6ii i.lf bi.IBlia$tibh h a '  l&al $&ijei. 6f k&i b~n$bktb tfia~edf' fbr the 
information of the other persons intarested in PU& dab .  

C;tj A smfhong f i a y ,  if the court so directs, be served on the person nalnd 
- 'khbtbin, eithe? in addition to, or in substitutioh fbi aiiy othbf made of sei-viw, 
-.by forwarding the summons by post in a letter addressed to suhh pebm undw 
e terti6eate of posting: 

1 (5) When a summons is served in accordance with the provisions of thie 
%aw#ion, it shall be ddemed to have been duly served. 

I 
k (6) &'or the purposes of this section "summons" shall include a "notice" 

[ .which a court may issue under this Act. 
I I 

i e 
CRAP,TER XVI i 

! " 
20d. BOWm ta hake rules.-(l) The Chief Cbzhr~iissioner may make r d e r  

g ?.&or the purpose of giving effect to the provisions of tbip?,Act. L 
. . .  

f t ~  parti.cular e d  withbut prejudice to the generality 6f tfie foliegoinp 
buch i.uIei may provide for all or any of the ' follo&ng matters, 
: -- . .  . , .  . , . 

. '.@) &mard&tio~ .6f fipssture I8;M hn,nd &t'. , . .  . 

1 (b) for the attestation of lea.ses and agreements; 

L (e) for tbe collect3orl B;nd ?ffsb'urd&fnent of cesses, or assessment; and 
4 

,recovery of irrigafiion dues, and for decision 02 disputes in respecb of them; 
1 

F ( d )  for bhs. Braining of patwaris. m d  girdaura?&; 

4 (e) regulating the appointment and transfer of gkdawars and p a t w a h ,  Z 
1 and other staff required for the maintenance of the reoordof-r5th6sy their 
i .  . . ,  salaries, qudificagons, duties, leave, removal; dismiwd or any other 

e punishment; 

1 i 

"'"(f) prescribing the forin, contents, method bf pr'epardtion, atteBfation 
and maintenance of the record-of-rights, annual registers, maps, field- 
books, and other records to be kept under this Act; 

, , (gj for the erection of bouiidary and survey marks, and for their 
' . repairs and renemds, and for the recovery of costs in respecb of suob 

erectioq, repairs a~ renawals~j 

(h) for provitdiflg the prihciples on which tlie pafb of +&e holding from 
i which a tenant is to be ejected be determined and for tho demarcation d 

' '  snck p8rtif . 
t 

i f o r ,  reoorfiing transfers >and changes aff ecting interest in land, 
r pitoprietmy or ot%er%jse; , ., , , , I 



7 
(I) for appeals or other modes of obtaining redress in cases of punish- 

mente inflicted on girdawars, patwaris, and other employees of lend recordp 
. establishment, and on larnba~dars and patels; 

(m) for the guidance of officers in cases for the determination, i : emhancement, abatement, and aommutation of rent; 32 
&$ - ,. 

I (n) for fie guidance of record o0icers rand reut-rate officers; 0 $4 
(0) for the remission and suspenion of rent and revevue in agricultural @ calamities ; +.. . 2 

.!f'T' 

(p )  de&ing the powers of vmious classes of officers and revenue murk :@ 
2 $o hear and dispose of cases; .$$! 

. '> ? :,% 
4 

(q) for the establishment of honorary oourts ancE village punckayoto I ; snd for regulating their work; and 
i i (it%. 

(7) for collection of Snes, compensation, damagiis or other sums i m p &  .+g- 
I , ed, awarded or o r d e d  ,to be. paid under the provisions. of this Act fillrl tb .& i rules msde thereunder. ,?,F- 

- - 
(3) In making any rule the Chief Coess ione r  may provide that any con 

.+~n@nof such rule shill be punishable with: fine not exceedig fifty r u p ~ ~ ~ ) .  
I 

i 
(4) All rules made under this Act shdl  be published, in the Oi5cial G)&ettb 

snd shall also be laid before Parliament, as soon ~ss may be, aft 
publioa tion. ! 

:>@, 
.$& 

CHAPTER XVlX 

!hmarmoxfi Paovxa~oxs 

204. Reiatrtatement sf tenant ejected before commmcement of thb Act.- 
(1) I f ,  between the first day of June, 1942 and the commencement of this boti, 

t & lendlord of an estate mentioned in the Second Schedule had ejected a tenank 
from his holding, othemise than in accordance with the Ajmere Land an& 
Sievenue Regulation, 1877 (I1 of 1877), such tenant may, witbin 
of smh  commencement, apply to the taksildar to be reinstated in such h 

@) &I application under this seotion shdl state-- 

(i) the khasra number an! area or other description of such holiii~lg en& 
bhe name and address of the person who is in possession thereof; 

(ii) if such holding is held by a tenant, the khasra number ~ n d  ares of 
other land in the possession of the landlord which mag be given to the- 
epp!icwnt in lieu of the holding from which he was so ejected; and - 

I . .- . (iii) such other particulars as may be prescribed. 
Li r r  

! (3). The tahsildaT -shall, tdt& hearing the parties and maJ!ing such other 
,.3$s :g& inquiry asp he deems .fit, order- 
. :@; !% ,< 



the spot. . : . . ' ' . , . !  .,::; .!. 

rental value of the holding from:%3ch he'waBqso, ,ejqcCd cttlc~ki~ted a t  sanction- 
ed rates applicable to hereditary tenants, recotre? the amount of such cov -  
pensation as arrears of revenue and pay it to him. 

(5) hTo person shall be reinstated in his hblhbg unher this sectidnlmles~, 
withil~ such time as may be allowed by the tahsildur, he pays to the hn&lord 
cornpensetion, calculated in accordance with the phbvis5ons 'of this Act, for any 
improvement on suoh holding made by such landlot&. 

(6) The applicant shall be a hereditary teoant of h e  ?and in \&ch 'he '% 
reinstated or which is allotted to him under this section. 

1 .  (7) The tahsildar shall, after deciding the case, submit the hcord fbr con- - firmation of the order passed by him to the sub-divisional officer. 
$ .\ 

a05. Provision for pending and other cases.-(1) After the oom&\~&;we'flfi 
of this Act, no court shall erltertaiil any proceeding for the estaplishmeh%%ikn- 
forcement of a claim, prohibited by, or inconsistent with, the provisione &'WB 

'Act, whether such claim Rroee before or after such commencement. - -  & l  

(2) A pro?eedii~g, in respect of any matter covered b ~ (  thiq Aet, pending in 
any civil or revenue court at the commencement of this Act shall, notwith- 
standing anything contrti~ied in section 169, be heard and decided by suoh 
court in accorclance with the corresponding provisions of *his Act, aAd if there 
is no such correspoi3ding provision, it shall be quashed. 

+ 
(3) Notwithstanding anything contained in this Act, the record of every 

i ease in which tho proceeding is so quashed shall be submitted for confirmation 
"r in aocordance with the  provisions of section 183 by the court quashing the pro- 

ceeding to the court to which it is immediately suborclillate and the oovrt t o  
which the record is so submitted shall follow the procedure specified in section 

i( 194. 

THE FIRST SCHEDULE 

11s of this Schedule and the rates of fees specified therein fm 
site in the village or for grazing a.nd pasturing aninlala in 'the 
village shall apply to  tenants other than sub-tenants : 

all. continue in force as heretofore. 

a house-site shall be assessed annu* 
. . 



4. A landlord shall provide a tenant With a house-site of re~sonahle 
dimensions, preferebly in the village abadi. 

Explanation.--For the purposes of this paragraph "reasonable climensious" 
shall ordinarily mean- 

(a) in the case, ol a tenant who has a residential house in the villsge, 
the present site of his house; and 

(1) in the case of a tenant who has no such house, 800 square yt~rds. 

5. No premium shall be charged for providing any house-site, and the fee 
be charged therefor shall not exceed one anna per 100 square yards per year. 

Gran~ng fee 

6. (1) No grazing Lee shall be charged for the following classes of animals:- 

(iii) bul lwh;  - 

. ~ 

(ill) he- buffaloes ; 

' (v)  paas  (up to two years of age); 

(nil  padas; and 

' (vii) kids and lambs: 

Provided that in biq., cows, calves, bullocks and he-buffaloes shall be allowed 
to graze on payment of ope anna per head per annum :md padi: end padns on 
payment of one-half af such rate. 

I 

(2) A grazing fee a-t the following rates shall be payable for the 0th >r olassm 
of snimals : - 

Bir Other waste land 

(i) She-b uffaloes 0 1 2  0  0 3 0  per head per year. 

( i i )  Jhotis (over two ' 

years old) 0 6 0  0 1 6  per head per year. 

(iii) Goats c.r sheep 0 1 6  Xil per head per year. 

(iv) Donkeyti 0 4 0  Nil per head yer year. 

1, (8) Ponies 0 4 0  Nil per head per year. 

(vi) Camels 0 8 0  0 4 0  per head per year. 

, 7 .  Arty dispute arising under this Schedule shall be decided by the ttlhsilda, 
who shall submit the record 'of the case for confirmation of the order p~ssed by 
him to the sub-divisional oficer. 
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THE SECOND 8CEL?!!DULE 

1. Biuai. 
2. Sholyen. 
3. Baholao. 
4. Sarana. 

6. Bawer. 
6. Piplaj. 
7. Deokheri. 
8. Basundni. 
9. OhandthaU. 

10. Chauele. 
11. Mehrun Khurd. 

12. Maauda. 
13. Sathana. 
14. Sakrani. 
16. Lamba. 
16. Nagar. 
17. Bhergsrh. 
18. Akrol. 
19. Lalawae. 
20. Jamola. i 21. sheop&i. 

I 22. Asan. 
4 

23. Pisangan. 
i 24. Pranhera. 
1 26.  Khawas. 
, 26. Sadara. 
t 27. Uulgaon. 
:J 
9 28. Junia. 

29. Bogla Kalahere. 
g 30. Karonj. 
2 31. Deolia Khurd. 
t 82. Manda. 
% 
t 

33. Lamria. 
I 34. Deolia Kalan. 

36. Uudha Kalan. 
36. Jetpura. 
37. Nendsi. 
38. Bhokli. 
39. Arwar. 

G 40. Rammalian. 
d 

41. Keibania 
G 
! 

U. Kherwe. 
43. Nasun. 

a. Bandanw ara. 
46. Padlie. 
46. Jotayan. 
47. Kalyanpura. 
48. Amargarh. 

49. Mehrun. 
SO. Kadera. 
61. Tiewarie. 
62. Benkaria. 
63. Nimode. 

64. Para. 
66. Kodah. 
66. Meoda Khurd. 
67. Deogaon Baghera. 
68. Balari. 

62. Berli. 
63. Gcela. 
64. Nagebo. 
66. Kansi Khurd. 

66. Bagheuri. 
67. Bubania. 

68. Kerote. 
69. Kurthal. 
70. Kanai Kalan. 

71. Manoharpura. 
/ 72. Mewaria. 

73. Riohmalian. 
74. Sathan. 


